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INTRODUCTION 

| the Chairman of the Committee on Estimates for the 
year 1992 93 having been authorised by the Committee 1n this 
behalf present this report on the budget estimates for the vyear 
1992 93 ॥ respect of the Irrigation Department 

2 A brief summary of recommendations/observations of the 
Committee 15 given in Appendix | The summary 15 not exhaustive 
and for full recommendations or observations of the Committee 
reference should be made to the main Report 

3 A brief record of proceedings of each meeting has been 
kept separately in the Haryana Vidhan Sabha Secretariat 

4 The Committee feel grateful to the representatives of 
the various Departments who appeared before the Committee 
from time to time 

5 The Commirttes 1s also thankful to the Secretary/Deputy 
Secretary and his staff for therr wholehearted cooperation and 
assistance given by them 

CHANDIGARH OM PARKASH BERI 

THE 26TH FEBRUARY 1993 CHAIRMAN 

CCMMITTEE ON ESTIMATES
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REPORT 

The Committee on Estimates for the yeiar 1992 93 consisting 

of nine Members was nominated by the Speaker on having been 

authorised by a motion moved and passed by the Haryana Vidhan Sabha 

inits siting held on the 11th March 1992 बाएं notified vide Haryana 

vidhan Sabha Secretariat notification No EC 171992 93/26 dated the 

151 May 1992 

2  Shrt Om Parkash Ber M LA was appointed as Chairman 
of the Committee 

3 The Committee held 50 sittings till the finalisation of this 

Report 

4 The Committee scrutinised the replies recewed from the 
Government in connection with the outstanding recommendations/ 
observations of the Commuttee relating to the previous years pertaining to 
the Excise and Taxation Industries Food and Supplies Townand Country 

Planning Tourism Apimal Husbandry Social Welfare and Forests 
Departments The observations of the Committee on various paragraphs 
of these departments are contained in Appendix |1 to this Report 

5 The Committee while scrutinising the replies received fromthe 
the Government relating to the pending paras of the pievious reports 
have experienced that the replies thereof are not being sent by some 
of the Departments पा time inspite of instructions issued by the Govern 
ment from time to time 

The Committee take a serious view and recommend that 
the Finance Department should coordinate inthis respect and 
issue fresh instructions to all the concerned departments 50 that 
replies are sent In time पा order to streamline the functioning 
of the Committee 

6 The Committee scrutimsed the Supplementary Estimates of the 
Haryana Government forthe year 1992 93 and examined therepresenta 
tives ofthe Finance Department as well as other departments concer 
ned with their demands and submitted 15 Report thoreon to the Haryana 
Vidhan Sabha on the 26th February 1993 

7 The Committee selected the following Depaitments with व 
view to scrutinise the Budget Estimates for the year 1992 93 — 

() lrrnigation 

(u) Agriculture and 

(m) Industries 

The Committee could not scrutinise/frame the questionnalre on 

the Budget Matenal relating to Agriculture and Tndustries Departments 
due to paucity of time  The report n respect of the Irrigation 
Department 15 on the following pages



» 

थे हे 

दर
 

I 
कै | 

2 

SCOPE AND FUNCTIONS OF THE IRRIGATION DEPARTMENT 

8 SCOPE 

The State of Haryana with 8 geographical area of 43 91 [akh 
hectares though one ए the smallest States of the country 1soneof the 
fastest growing States पा the field of agricuttural production The Irriga 
tion scenario of the state presents 9 unique picture No majore river passes 

through the State which could provide perennial water supply exclusively 
१01 As a consequence the state has neither any dam nor a storage 
reservior The total raiwnfall 15 meagre and 1l distributed, ranging from 
85 low 83 300 mm ॥1 South Western zone of the State to 1100 MM n 
the north eastern region The climate 15 and and semi and Two 
third of the area 15 under lain with brackish water with rising trend of 
water table and Inadequate natural drainage An area of about 
5 lakh hectares falling in the districts of Rohtak Hisar Bhiwani 
Mohindergarh & Rewari has no means of irngation due to undulating 
topography and reverse country slope 

The cultivable area of the State 1s 38 27 lakh hectares The cul 
turable commanded area atthe time of the formation of the State ॥ 1966 
was 28 lakh hecteres Which has increased to 29 07 lakh hectares 
during 1991 92 The grossarea under wrigation during 1966 67 was 
12 93 lac hectares which has increased to 20 lakh hectares during 
1991 92 The agricultural production of the State despite adverse hydro 
logical conditions 1s likely to be over 100 lakh tonnes during 1991 92 
against 35 45 18101 tonnes ॥ 1966 67 which 15. a great achievement 
by all accounts 

This transformation has been brought about by the irrigation 
engineers through judicious planning proper monttoring efficient 
management of the available water resources and adoption of water 
conservation measures The State Government has been according the 
highest priority to the implementation of major medium and minor 

irrigation projects in the successive five year plans The undulating 
drought prone areas in the South Western part of the State has been 
brought under Irrigation through 8 net work of lift irrigation Schemes 
namely Ju Lift Canal Sewant Lift Canal Loharu Wit Canaland JLN 
| Irrigation scheme Theground water potential has been fully exploited 
by having shallow as well as deep tube w=lls both for direct irngation 
and augmentation of the canal supplies durng the loan period Under 
the world Bank assisted Project thework of modernisation of the canals 
and the water courses and wrigation through sprinklers has been taken 
up on alarge scalefor optimum utiksation of the available water resources 

Faced with the constraints imposed by nature and the inter states 
water sharing problems the development of the irrigation in the State 
1s likely to reach th= saturation point andin the near future might pose 
8 challenge 10 the irrigation engineers compelling them to explore further 
evenues for Improving the techniques and strategies for still better 
utthsation of the available source of water resources 

Naturally the thrust areas for the Eighth Five Year Plan 1510 be
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directed as before for water conservation schemes such as moderni 

sation of canals and water codrses sprinkler irngation and restoration and 

implement of the existing irrigation system formost judicious and 

equitable distribution of waters 

FUNCTIONS 

The functions of the Department and its Subordinate offices are 

as under — 

1 (8) To supply water for 

(1) lrngation to the Farmers in the State through gravity and 

ft Canal systems 

(n) Public  Health Department/Mumcipal Committee for 

urban 85 well as rural water supply Schemes 

() Filing of wvillage ponds 

(v) Industries B KQ pisiculture Thermal Plants recreational 

religious lakes 

(0) To raise khataunies/bili for water supplied through canals 

o 

2 (a) To protact life and property of people of State 

(b) To provide and keep neat and tidy drainage system 

3  Construction of new canal & extension of existing canal 

system 

Lining of iwrrigation channels for conserving water 

To maintain the net work of canal systemto keep 1tin वे fit 

condition for irrigation purposes 

6 Research Development and Training actwities 

9 STATUS OF VARIOUS SCHEMES !N IRRIGATION DEPAR TMENT 

CONSTRUCT!ION एक SYL CANAL (PUNJAB PORTION} 

Sutle] Yamuna link (SYL) Canal which 15 intended to carry 

Haryana s share of Ravi Beas waters has two segments Haryanas 

segment (91 Kms 1n length) was completed पा June 1980 The Punjab 

segment (121 Kms 1n length) 1s however yet to be completed 

As there 15 acute shortage of watér completion of YL Canal 

occuples high priority The completion of SYL Canal has suffered 

repeated shippages As many as7 dead lines have since expired The 

canal 1s however yet to be commissioned As result theproject cost 

which 1s being funded by the Centre has escalated from Rs 176 Crores
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in 1983 10 an estimated cost of Rs 559 Crores 85 per latest estimate 
submitted by Punjab to Central Water Commission on 20 2 1980 For 
the construction of SYL Canal Project in Punjab territoty a provision 
of Rs 170 Crores was made ॥ the Seventh Five Year Plan 
envisaging thatthe work wouldbe completed within the plan period 
The actual expenditure of Rs 456 00 Crores has been 1ncurred on the 
Project upto 31 7 1990 An outlay of Rs 20 00 Crore for the annual 
plan 1992 93 has been approved 

Construction of SYL 1n Punjab portion has cometo a stand stil 
85 senior engineers of SYL (Punjab) were gunned down by the terrorists 
on 23 —7 —90 at Chandigarh 90% of the work 1s complete Up to 
date progress of the work 15 85 under — 

Sr Name of item Total Uptodate  progress 
No Quantity 

1 2 3 4 5 

(1) Land acquisition 4025 07 4015 76 (99 72%) 
acres acres 

() Earth work (including 
E/W पा damaged reach 482 32 449 79 (93 26%) 
Km 87-81) lac cums lac Cums 

(m) Lining (including 
repairs of damaged 54 222 50 650 (93 42%) 
Iining) lac sq mt lac sq mt 

(iv) Cross Drainage works Nos 

(a) major 111 101 
52 47 

(b) Medium 411 37 

(५४). Bndges (nos) 

Railway 3 1 

National High way 4] 4 

State High way 11 कर 76 7¥ 62 

Village Road 58J 50JI 

Haryana Government 15 very keen and anxious for early com 
letion of SYL Cana! in Punjab portion The site has heen inspected 
by the Hon ble CM Haryana and lrrigation & Power Minister number 
of times to assess personally and evaluate the progress of workat site 
An early completion of SYL Canal hasalways been stressed in various
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progress review, meetings The matter has also been followed up with the 

Hon ble Prime Minister of tndia and Ministry of Water Resources Govern 

ment ofIndia at Chief Minister level but the work has not so far 

heen resumed The State Government is however pressing hard for 

1ts early completion 

MODERNISATION OF CHANNELS 

The canal net work for distribution of water to the cultivators in 

Narthern India hasbeenone of the oldest and well organised Whereas 

the main canals ॥ा the head reaches from head works were lined the 

system rightupto minor was kept an earthern section Heavy maintena 

nce cost high percentage of conveyance losses and above all scarce 

canal water supply impelled for devising means for conservation of 

water for arresting of as much of absorbtion losses as possible The 

telling shortage o7 foodgrams in the country warranted 

Maximisation of cropping intenstty which called for reclarmation 

or water logged area rejuvenation of salt effected zones economising 

land use etc The lining of earthen channels right from branchto dis 

tributary and minor and then the field channels was one such pocket 

of panacea to reduce the seepage as well asreclaim water logged area 

reduce and arrest further salinisationand cut down maintenance cost and 

reduce trave! time for canal water The objectwes of lining of canalsare 

as under — 

The major water management problems confronting the State 

and calling for measures like modernisation of canals can be histed as 

(1) Scarcity of good qualty Irrigation water 

(1) Poor quahlty of ground water 

(m) Erratic il distributed and undependable tainfall pattern 

() Quite extensive area In the vicinity of the desert under 

sand dunes and with undulating topography 

(v) Semi and and ard climate n the large part of the 

State 

(vi) Rise of water table in canal nrigated area 

(४11) Areas lost due to water logging and damage by salinity 

(vin) Heavy martntenance & operational costs on projects 

executed but running belo w capactiy due to shortage of 

canal supples 

(1) SEEPAGE LOSSES 

Losses ॥ the un hined conveyance system are very high 

These are over 70% पा transit and conveyance from diversion to the 

plant in field Lined canals are aimed to reduce the seepage losses to 

conserve precious canal water This assumes specal signtficance पा 

our State where this resource Is scarce and economy predominantly 

agriculture based
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(1) Reclamation of Water Logged Area and Salmity Control 
Excessive seepage along canal banksand area a traversed by network of 
channel system had been responsible for rise in water Tableand resulted 
पा warer logging making land unfit for any use besides becoming breeding 
place for mosquitos and a heaith hazard Lining was aimed to reclaim 
such land both on WJC & Bhakra systemand held advance of salinity 

(पा). IMPROVEMENT IN COMMAND 

Lot of area on WJC as well as Bhakra system was Jhallari and 
some ofthe area ॥1 0 C A irngated with 000 working head Lining was 
intended to raise full supply level and improve the command of gravity 
flow and remove as many Jhallarsas possible 

(v) IMPROVEMENT IN WATER CONVEYANCE EFFICIENCY TRAVEL 
AND EQUITY IN DISTRIBUTION 

Lining of canal was intended to:mprove rate of flow orvelocity 

and thus reduce time between release at head and utilisation at tail 

and to leave equitable distribution of water amongst shareholders 

(v) REDUCATION IN MAINTENANCE AND OPERATIONAL COSTS 

0 & M of canal distribution network had reached prohibitive 

expenditure on the unproductive system since water rates are quite 

nominal Lining aims to reduce the frequent repairs 

(viy ELIMINATION OF BREACHES & REDUCTION IN COSTS 

Lined section of channel and compacted bank provided safety 
पा running of the channel and ensured against breaches It was also 
difficult to make cut onapacca canal then onan earthen section 

(vit) SAVINGS IN X SECTIONAL AREA AND LAND 

Lining 15 Intended to achieve savings in land width not only tore 
duce the wetted perimeter but to economise on precious land spread 
over rural and urban areas through which the canals traverse 

{(vin) NEW CROPPING PATTERNS 

Availability of extra water by way of linitng aimed to give flexibility 
to the farmers 10 switch over 10 cash crops or high water consuming crops 
also specially onthe system which utihsed the savings of seepage 
losses locally 

(x) REDUCTION IN COST OF DRAINAGE 

While conceiving project of lining 1t was taken into consideraticn 
that drainage problems and cost of such scheme would be eliminated to 
some extent 85 seepagde and waste of water would beminimised
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(x) STRUCTURAL SAFETY 

Protection against erosion or slippage पा locatton of fills or 
steep side slope Less danger of outflanking masonry works 15 another 
advantage of lining 

Lining of canal net work wastaken up inphasesand selection 
of channels in phase | was done system wise(area wise even at random 
even though 1t was realised that magnitude of seepage losses on 
small channels and with alternate running and closure conditions 
was much more than bigger canals This resulted पा lining activity 
spread over extensive area on WJC & Bhakra 

The work of modermisation of channels and water courses and 
other related activities were proposed 10 be undertaken In three phases 
with a view to conserving water for providing 1rrigation 1n Haryana 
The modermisation work under World Bank assistance was taken up in 
August 1978 The project wasundertaken intwo phasestie Haryana 
irngation phase 1 project (credit 843 IN) and Haryana Irrigation phase 1l 
project 1e 1319 IN) The physical and final achievements against 
various components are detalled here under — 

Item Unit Phase | Phase 11. Total 
8/78 to 8/83 to 
2/83 3/92 

Area lined (M SqFt) 265 257 522 

Expenditure {Rs Crores) 94 206 300 

Water Saved (Cusecs) 1122 1082 2204 

Potential Created (Thousand 101 98 199 
hectares) 

Channels Completed (Nos) 159 318 477 

Length of Channel {Km) 2913 3808 6721 

Evaluation studies confirm that the objectives set out in the 
project have mare or less been realised More areas have been brought 
under trrigation  There has been a step drop पा number of cuts and 
breaches Thetravel time of water from headtotail hasbeen reduced 
resulting in enhanced water availability atthe tails of channels  Further 
the water logged area along the channels has also been reclaimed to a 
large extent 

The World Bank aided modernisation project namely Haryana 
Phase 1l endedon31 3 92 Encouraged by good results achieved during 
Haryana Phase | and Phase |l The work of modernisation of channels 
and RDTU activities were proposed to 96 taken up under Haryana 
Phase Il but the project could not come up However the work
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of modernisation of channels 810 institutional strengthening RDTU 15 
to continue under World Bank alded National Water Management 
Project for three years (92 95) costing Rs 177 26 crores Th!ailocation 
under this project during 1982 93 would beRs 32 croresand the plan 
celling already approved 15 for Rs 20 50 crores for works for Annual 
Plan 1992 93 Accordingly this plan ceilling for works would re 
quires revision to Rs 32 00 crores This programme 18 also proposed 
10 be continued during last two ४७815 of 8th Five Year Plan 1 9 
1992 —97 under the proposed Haryana Water Resources Consolidation 
Project forwhich detailed project and connected studies have been takep 
by the Department lIrrigation Potential of 1 20 lakhs hectares 15 !tkely 
to be created during Eighth Five Year Plan 1992 97 

SPRINKLER IRRIGATION 

Much water 15 lost In conveyance and field absorbtion The 
Haryana Engineers thought of adopting natural methodology of rainfall 
for substance The sprinklers were destgned on the 08515 of rainfall of 
1 5 Intansity in the area  This technology 15 also helpful to be adopted 
particularly 11 the following categories — 

(व) Where land 1s highly indulating or has steep slope re 
quiring high cost of levelling 

(90) Where solls are sandly andrate of parcolation 15 excessive 

(c) Permeable soils under lain  with layer of impormsable 
srrate at shellow depth from the surface which may 
lead to a tendency of water logging with the intro 
duction of flow irrigation 

The department has engaged on implementing the project of install 
ation of 100 Nos Sprinkler sets in Bhiwam district of Iift Canal 
Command under the world Bank aided ongoing Haryana Irrigation 
Project Phase Il / sprinkler set on an average has a CCA of 45 
hectares (113 acres) 

On most of the sprinklers Sprinkler irrigation Association (S1A) 
of the beneficiaries have been constituted who have under taken to 
ensure that the cropping pattern decided by the Advisory Body would 
be followed by all the shareholdersof the SIA who would ultimately 
bear cost of maintenance The constitution of the Advisory Cdmmittee 
15 as below — 

1 Addl Deputy Commissioner Bhiwani (Chairman) 

2 Deputy Director Agriculture Bhiwam {(Member) 

3 Asstt Soll Conservator Officer (Member) 

4 Dwsional Canal Officer Jui & Sewan System(Member) 

5 Executive Engineer Lift Mech Diwvn (Member)
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6 Co ordinator Krisht Gian Kendra (A iepresentative from 

Agriculture Unwersity Hisar) (Member) 

7 Two No Shareholders connected with the Sprinkler 

Irrigation 

Out of 100 Nos  sprinkler sets 97 sprinkier sets have since been 

installed Theproject of installation of 324 sprinkler sets was proposed 

to be undertaken under Haryana Phase 111 Project which has now been 

dropped 

RESEARCH DEVELOPMENT AND TECHNICAL SERVICE 

The overall objectives of Research and Development components 

under Haryana lrrigation | बाएं |l projects has been to develop and test 

options for improving canal system performance capabilities and water 

delivery and use efficiently Under this project special tramning pro 

grammes have been developed for in service training and for orientation 

training of new recruits of the Irrigation Department with the aim 0 

updating therr  knowledge and understanding of modern trrigation 

techmques and exposure to modern management science and 

practices R & D effo ts would include applications of both hard 

ware and software and for this purpose 8 computer application cell has 

been set up ॥ the Head Office of Irrigation Department Haryana 

trrigation Research and Training institute (HIRTI) has been established at 

Kuruksherra with the above objectives In addition this organisation 

would also guide Minister and support  effort for facilitating and 
prompting a continuous process or innovation which 1s essential for 
effective long run modernisation 

The implementation/execution of various items under the pro 

ject were initlated हा 1978 79 n Haryana Irngation | Project and has 

since continued uninterrupted In the Haryana lrngation 11 Project 

from 1983 onwards 

This project 15 proposed 10 be undertaken under National Water 
Management Project during Annual Plan 1992 93 Some of the major 
activities proposed In the Research and Development Organisation 

which are as under — 

1 Estabhishment and running of Training and Research 
Institute of Kurukshetra 

2 Mathematical Modelling for dynamic of regulation and 
Bhakra Branch at CWPRS Pune 

Pilot studies Water Managment 

Training requirement for water Management 

Water Management 

o
 

O
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Dynamic regulation and induction of computer पा regu 
lation operation maintenance and repair of canals
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7 Satellite imagaries for Water Resources Management 

8 Studies in the area of salinity problem 

9 CPU Umt inHead Office and use of computer for the 
same 

10 Misc ‘nvestigation & Research activities for dril and 
sprinkler and recharging of ground water etc 

11 The programme has continued 1n phase | and 1l of 
Haryanalrrigation Project under World Bank assistance 
and to maintain continuity n Research and Develop 
ment programme 1t has been included n Phase || of 
Haryana lrrigation Project since Haryana lrrigation 
Phase 111 has not 50 far been cleared by Government of 
India/World Bank 1t will be undertaken from the State 
resources during 1992 93 Rs 212 lakhs has been 
provided during 1982 93 

JLN PROJECT 

Arid and sem! and areas covering about 3 lakhs hect of the 
State inthe South West has no means of irrigation  The sub 50 water 
level of the area 1s not only deep butalso saline and unfit for irn 
gation and human consumption The Ift 1rrigation was 8 bold new 
endeavour that gave practical shapeto over come the problem for the 
first time 1n india  The वा Sewani Loharu and Jawahar Lal Nehru 
Lift lrngation schemes have helped ॥ carrying irrigation  water 
against gravity flow to the arid areas Thus severe famine areas 
have been brought under irngation by means of ift canals 

Pandit Jawahar Lal Nehru Lift Canal System takes off from 
Khubru head ॥ Sonepat Distt Before reaching Khubru the supplies 
have traversed 164 Kms from Tajewala Head Works JL N Feeder 
nudges along Bhalaut and Jhajjar sub hranches and reaches Pump 
HouseNo | called | andRD 317000 The development of the 
scheme 15 spanned over five stages Involving a maximum lift of 464 
ft In all 97 Pump houses have been provided outofwhich 93 Pump 
Houses have since been installed & 656 Nos Pump Houses energised 
The JLN Project covers 8 gross and culturable command area of 312 
and 265 lakhs hectares respectively in Mohindergarh Rewart Rohtak 
and Bhiwani Districts It comprises 1465 68 Kms length of channels 

The gates gearings and pumps have been designed manufactured 
and erected by the Haryana State Minor lrrigation Tubewells Corporation 
Power supply transmission arrangements Sub station and switch room 
facihties at pump house have been made avallable bythe Haryana 
State Electricity Board JLN Feeder having discharge of 3241 एड 
at Head 15104 58 Km long and takes off from Khubru regulator at 
tal Delhi parallel branch RD 145250 At pump house JF 2(RD 
343100) JLN Feeder bifurcates into two canals namely Mohinder 
garh cana! and JLN Canal The project was started during tho 
vear 1974 75 and 18 under progress
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The latest cost estimate of JLN | Irnigation  Scheme Is of the order of Rs 175 crores and an expenditure of Rs 161 36 crores 15 likely 10 06 incurred upto 31 3 92 due to tinadequate 81101 ment of funds In successive annual plan the construction work on this project which started during the 4th Plan has not bsen com pleted 80 far  The civil Works and Pump Houses on the main canal of JLN Project have been completed but work on distributaries on minors 1s going on 93 Pump Houses out of a total 97 Pump Houses have been compleied but sofar 65 number pump houses have besn energised Rs 715 Lakhs have been approved for the year 1992 95 
GURGAON CANAL PROJECT 

Gurgaon Canal/Gurgaon Feeder off takes from RD 79200 of Agra Canal at Okhla Delhi Agra Canal off takes from Okhla barrage onRwer Yamuna Thiscanal 15 fed byreleasing water from Western Yamuna Canal either through Munak Barrage In River Yamuna or from Najafgarh tail which 1s fed through Delhi Tail Disty of Delh paraliel branch (WJC System) or from Dwversion Drain No 8 The capacity of various channels of Gurgaon Canal वा present1s 1250 Cs and ultimate full supply discharge of Gurgaon Feeder 15 2242 Cs 

The construction of Gurgaon Canal Project was taken up during 1960 61 butdue to financial constraints the project suffered set back In the sxities The latest estimated cost of the project of Rs 40 41 Crores against which an amount of Rs 27 94 crores 15 likely to 98 incurred upto 31 3 92 of Rs 300 lakhs have been approved for 1992 93 

LIABILITIES OF COMPLETED PROJECTS 

A number of schemes have since been shown as combpleted but same minor works are still pending completion Such com pleted schemes have been Included under the liabilities of com pleted projects 10 cover the expenditure of balance left over work and to clear the lhabilities, the following schemes are covered under this held — 

Loharu Project 
W J C Remodelling 
Sewani Lift Irrigation Schemes 
Naggal Lift Irrigation Scheme 
Part-share cost of storages on Kotla Bhindawas & Ottu Lake 

SYL (Haryana portion)’ 
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The total estimated cost of these projects 15 Rs 163 27 crores out of which expenditure of Rs 128 61 lakhs has been made upto thes end of VilPlan Anoutlay ofRs 3 40crores and Rs 5 00croresforthe year 1990 91 and 1991 92 respectively was provided for schemas under liabilities of completed projects  Provison of Rs 3 75 Crores has been made for the year 1992 93
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(1) LOHARU LIFT SCHEME 

The scheme aims at providing reltef to drought prone area of 
Bhiwani  District  This project was taken up during 1V Plan The 
latest] estimated cost of this project 1s Rs 49 10 crore 106 balance 
work of this project 1s being completed under the habilities of com 
pleted projects 

¢n) WJC REMODELLING PROJECT 

The latest estimated cost of the scheme 1sRs 12 49 crores against 
which an expenditure upto VIl शिक्षा 1s Rs 11 63 crotes The balance 
work 1s  being complsted under habilities of completed projects 

(0 SEWANI LIFT IRRIGATION SCHEME 

The latest estimated cost of scheme 15 Rs 2752 lakhs The ex 
penditure by the end of VIl Plan was Rs 24 38 lakhs The balance 
amount 1s being provided during the year 1992 93 under pending 
lhiabilities of completed projects 

{v) NAGGAL LIFT IRRIGATION SCHEME 

The project 1s to provide Lift Irngation facilities to an area of 
about 25789 hectares faliing in Ambala District which was earlier 
dependent only onrains Naggal Lift irrigauon Canal off takes at 
RD 1 9 Km of SYL Canal with the discharge of 167 30 cusecs 
Itwas started 1n1979 Againstthe latest estimaced costof Rs 6 83 
crore the expenditure byend ofVIl PlanisRs 4 68 crore A 
provision of Rs 86 lakhs was made for the scheme during year 1990 91 
and Rs 80 lakhs for 1991 92 The main work 1s nearly complete 
but however minor wark left 15 proposed 10 be covered under 
habiities of completed projects 

v) PART SHARE COST OF STORAGE ON KOTLA BHINDAWAS 

AND OTTU LAKE 

The latest esimated cost of the scheme 5 Rs 10 00 crores out of 
which Rs 691 crores has been incurred upto ४11 Plan  The balance 
work 1sbeing taken up under Niabilities of completed projects 

(1) SYL (HARYANA PORT!ON) 

The latest estimated cost of the schema 1s Rs 55 81 crores against 
which Rs 39 96 crores has been incurred upto Seventh Plan and the 
balance work 1sbeing taken under labilities of completed project 

Anoutlay of Rs 375 lakhs has been approved forthese completed 
schemes during the year 1992 under liabilities of completed projects
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FLOOD CONTROL/DRAINAGE 

Haryana State has an area of 44212 Sq Km area of the Stats 1s also ॥ critical water depth which 15 adversely affecting the Flood Protection inthe State The State experiences extensive and continuous rawns In the catchment area of Rivers/Nadis flowing through ॥ resulting in excessive discharge therein thereby causing considerable damage totheexisting worksaswell as erosion to the valuable agriculture land 

The State experienced one of the worst  floods during 1988 which caused damage tothe existing flood protection works ergsion ofland etc village abadies situated along with rivers etc  were also endangered Theflood affected areawas surveyed and flood manage- ment and drainage schemes costing Rs 24 1 crores were approved by the Haryana State Flood Contro! Board in the meeting held on 31 11989 But on account of constraints of financial resources only very essential schemes could be under taken The schemes ५४68 again reviewed पा the meeting held during 1990 and a decision was taken to take up work on 26 schemes with an éstimated cost एव Rs 550 lakhs These schemes mainly included river  protection works to save village abadies along Yamuna Tangrn Markanda Ghaggar and therr tributories 

RIVERS AND STREAMS 

There 15 only one perennial river Yamuna which flows on the eastern boundary of Haryana with Uttar Pradesh and Delhi | the North region of the State there are a number of seasonal Monsoan period June to Dctober flashy torrents/streams which traverse the region  Most of these streams Jhayra  Kaushalya Balali Tangn laha Begna Markanda Sadhaura are tributories of river Ghaggar Sirsa Nad) emerging from areas near Kalka flows Into river Sutley Somb and Pathralz drain Into river Yamuna near Dadupur पा the southern region the seasonal (Monsoon) Dohan Krishnawat: and 58101 Nadi emerge from Rajasthan The waters of Dohan Krishna- watl spread out and get absorbed पा Haryana while these of Sahibi Nadi used to flow towards Najafgarh lake through Delhi territory and thereon to the Yamuna and Landoha Nala after traversing Haryana territory used to flow back via Gurgaon district to Rajasthan and thereon Yamuna River in U P Alarge number of embankments have been provided along the above-mentioned rivers/torrents to provide Protection 10 abadies and save the land from erosion The work of strengthening and raising of existing embankments construction of new embankments 15 taken up periodically when found necessary 

DRAINAGE SYSTEM 

Harvana State experiences floods of heavy intensity denerally once In a decade Theyear 1988 saw one of the worst floods causing considerable damage Thereare mainly two drainage basins m Haryana onedrains through river Yamuna and the other through river Ghaggar 

The general slope of Haryana comprising Ambata Kurukshetra Sonepat Karnag) part of Jind Rohtak _Mohindergarh Bhiwant and
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part of Hisar districts 15 from South to North The drainage flow accu- 
mulated in the bow! formed by the portions of Jhajjar area of Rohtak 
district Safidon area of Jind district and Hansi area of Hisar district 
and used to flow towards Dselhi creating extensiue problem during flood 
season The area which was being drained into river Yamuna has two outlets 
only One through Najafgarh drain in Delhi and second through 

. Goverdhan dram mUP This laid onus on the State of Haryana 
todirectthe drains 10 outfall asfaraspossible into river Yamuna either 
ontheU/sor D/sofDelt Toimprove thesituation in Delhi and to 
provide relief था Haryana diversion drains were constructed in the 
Northern portion of this catchment namely Chautang Diversion 
Diversion Drain No 2 and Diversion Drain No 8 to outfall North 
of Delhi and through Gaunch: Drain and Ujina Pahari Kama Goverdhan 
Drain and the Ujina Diversion Drain ६0 outfall on South of Delhr 
Bestdes this to reduce pressute from Sahibi Nadi बाएं Drain No 8 
the construction of 85811 Barrage has been undertaken 

14 

The Ghaggar catchmoant drain n desort area of Rajasthan and 
thisniver andits tributories create serious problem 070 tnzr way 171 
the districts of Ambala Karthal Jind and Sirsa 

The drainage problem of the Central area of the State hav Ing a 
flut topography 15 being tackled through 8 network of drains which 
are linked to the nearby irrigation channels 

The broad details of the drainage networks existing In the State 
¢ the three tracts are given 85 under — 

T T e e e e e e —— 

Sr No Drainage Tract Area No of drains Approximats 
discharge 
capacity 

(Unit) (50 Km) {No) (पा cusmecs) 

1  Yamuna 166330 336 800 

2 Ghaggar 10675 30 60 

3 Central 17207 356 Variable 

RING BUNDS 

About 362 ring bunds have been constructed with proper thigh 
level approaches and ramps to protect village abadies and impoftant 
towns which otherwise get maroconed as 8 result of spills from  rivers/ 
nadies 

STORAGE TANKS 

Keeping tn view the scarce avallability of water in Haryana 
Srorage tanks पा deep depression have been created by constructing 
bunds around them and provided with link channels to main
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rrnigation  system such 85 Kotla lake to Gurgaon Canal Bhindawas 
lake i JLN System Otiu lake in Northern & Southern Ghaggar 
Canal system and Bibipur lake to the Sarswati canal system पा 
addition small storage reservoirs have been proposed by constructing 
barrages on 18001 and Markanda besides Masant barrage on Sahibi 
Nadi which 1s almost complete 

PUMPING/DEWATERING ARRANGEMENT 

About 7074 cusecs of pumping capacity 15 available with 
Drainage Organisation of lrrigation Department which consists of 
380 No permanent electric pumps having capacity of 3522 cusecs 
which have been installed at the outfalls of drains/link drains where 
pumping 1s required in the absenceof gravity outfall into main drains/ 
canals Likewise, there are 1336 Nos mobile pumps पा the Flood 
Pool having a total capacity of 3852 cusecs which consists of 
637 Nos electric pumps and 699 Nos diesel pumps of various 
capacities  All the permanent and mobhile pumps available withthe 
Drainage Organisauon are got checked before June each year prior 
to the onslaught of flood season during 1991 92 

MASTER DRAINAGE PLAN 

A master drainage plan costing about Rs 4371 croresfor tackling 
the surface andsub surface drainage problem of the Northern region 
comprising of Punjab Haryana & Rajasthan State has been formulated 
in order 10 face the Flood menace ॥ an integratrd manner This 
project 15 being undertaken on the advice of World Bank 

Haryana and Rajasthan have agreed for coordinated action 
through M/s Water & Power Consultancy Setvices (WAPCOS) who 
have been awarded the contract of North West Drainage Studies under 
an agreement with the above States The North West Drainage Region 
comprises of 

(1) The Sutley Basin covering South Western Punjab and 
parts of Northern Rajasthan 

(2) The Ghaggar Basin covering Southern Punjab Northern 
Haryanaand partly Northern Rajasthan tothe South of 
Sutle] Basin 

(3) The internal drainage basin covering areas of Western 
Haryana and North Eastern Rajasthan 

(4) Asmallportion of the Yamuna basin locatedaln the Eastern 
Haryana 

The scope of services include selection of remedial measures 
to check water logging and for selection of outlets for disposal of 
ground water and surface water drainage affluent toward off the nsk 
from water logging inthe three States and would coverawide range of 
studies tothisend Large investments may be necessary during the
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coming vyears for surface water and ground water drainage system 10 
combat the growing problem of water logging and soil salinisation 

Anamount of Rs 1045 lakhs was provided during 1991 92 for 
carrying out necessary flood control and drainage schemes An 
amount of Rs 875 lakhs has been provided for the year 1992 93 which 
shall cover cost of establishment only and no funds have been 
provided for works by Planning Department However token provision 
of Rs 0 40 lakhs has been made during 1992 93 for works था 
addition toabove Haryana Governmenthas allocated Rs 125 crores 
for Drainage Schemes during 1992 93 under head 2245 —Relief on 
natural calamities —02 floods cyclons etc 122 —repair & resto 
ration of damaged irrnigation and flood control works 

MINOR IRRIGATION SCHEMES 

The topography of District of Hisar Mohindergarh बाएं Gurgaon 
15 such that all the cultivated areas cannot be served under Major/ 
Medium Irrigation Scheme It has, therefore become necessary to 
provide minor trrigation facilities to such areas so 85 10 extend pro 
tection againstthefailure ofrains which 15 quite common 1nthese areas 

A sum of Rs 526 lakhs was spent on minor schemes during 
VI Plan आप Rs 166 lakhs during Vil Plan  No expenditure was made 
during 1890 91 No allocation has been made for 1991 92 

Different schemes proposed during VIII plan 1992-97 

Different schemes proposed during ४11] Plan 19982 97 are 85 
under but no provision has been made during 1992 93 — 

A Kandi Area 

1 Mongnt Wala Lift Scheme 

Damdama Lift Scheme 

Kona Lift Scheme 

Shahpur Lift Scheme 

Project for developing 1irigation facilities to Morni Tals 
1 

2 

3 

4 

5 Loharandi Lift Scheme 

6 

7 Lift Irngation 1n Pinjore Block ™ 

B  Sewani Command 

1 Sallanpur Disty 

2. Katwar Minor 

3 Khera Minor
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4 Miran Sub Minor 

C Jui Command 

Bomant Sub Minor 

Niriwala Sub Minor 

1 

2 

3 Rajgarh Minor 

4 Dined Minor 

D Gurgaon Canal Command 

1 Tigaon Minor 

2 Drnp lIrngation 1n Lift Command 

DEPOSIT WORKS 

Construction Administration has 998 entrusted with the ex 
ocution of Deposit works 

At present the following 2 projects are under execution — 

1 Gurgaon Water Supply Deposit work for HUDA 
Channel 

¢ 2  Sidhmukh —Mohar Project Deposit work for Rajasthan 
Government 

The detailed information relating to the above tw> schamass and 
the progress so far achisved 15 85 under — 

(1) GURGAON WATER SUPPLY SCHEME 

Gurgaon a fast developing town 1n the National Capital Region 15 
facing acute scarcity of drinking water The present source of water 
supply from the tubewells 15 not sufficient The rain fall ॥ the area has 
been scanty for the last about 10 years Consequently there was no 
re charge inthearea This has affected the yisld from the existing tube 
wells Besides this the existing ground water potential 15 8150 insuffi 
cient for the population of the town which 15 growing Canal water 15 
therefore required for meeting the demand of drinking water supply 

Itwas therefore proposed 10 construct 8 canalie Gurgaon Water 
Supply channel which will off take from Delht Branchatits RD 227800 
Right and wili terminate at Village Dhankot near Gurgaon witha capacity 
of 335 40 cusecs at 15 head for mesting the drinking water requirements 
of Gurgaon and Bahadurgarh towns The requiremant of Bahadurgarh 
town asincludad in the capacity of this channel 15 35 cusecs The total 
length of the channel 15 69 585 Kms 

W 

Orniginally the estimated cost of this scheme was Rs 23 21 crares 
and HUDA concurred for taking up the work by the lrrigation Department
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during October 1887 The parameters of this project has recently 9697 
revised and the final project Estimate for Rs 42 62 crores has been sent 
to HUDA for approval 

The Salient features of this scheme are as under — 

1 State Haryana 

2 (0 of scheme Rs 42 62 crores 

3  Purpose of schemes To provide drinking water facilities 
to the towns of Gurgaon and Bha 
durgarh 

4 Discharge at Head of 135 40 Cs 
channel 

5 FS L attal 695 00 

6 Total length of channel 69 585 Km 

7 Parent channel with off Delhi Branch RD 227 800 R 
taking RD 

8 Type of channel Cup shaped single layer brick 
{ining 

9 Remodelling of Delhi 25 161 Km 
Branch required from RD 

145260 227800 

Construction Circle No | Rohtak and Construction Circle No 11 
Gurgaon have been entrusted with the execution of this prjoject The 
revised | Section has been finalised during March 1992 and the work 
has been resumed on this project after many interruptions in the past 
About 95% of the land required for this project has been acquired As per 
the action plan sent to HUDA the work 1s proposed to be completed 
by June 1993 Total earthwork to be done on this project as perre 
vised | section works outto 18 75 lacs cums Against which 50/ of 
earth work has been done upto theend of May 1992 The total lifing 
to be done 18 about 6 10 lac sq mtrs and 10% of the ining work has 
also been completed The work on some masonary works has 8150 
been started 

(u) SIDHMUKH NOHAR PROJECT 

Sidhmukh and Nohar project costing Rs 24 71 crores and Rs 
15 50 crores respectively have been sanctioned by Rajasthan Govern 
ment for providing Irrigation supplies to Sidhmukh and Nobhar areas of 
Rajasthan Haryana !rrigation Department has been asked to execute 
these projects as deposit works 

Water for these projects are to be provided from the allocation 
made by Government of India vide memo No 15/1/82 [i dated 15 1 1992
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out of Rajasthan share of Ravi Beas waters According to this decision 
Bhakra areas of Rajasthan presently being served by Haryana channels 
of Southern Jhajar Canal and Jhandwala distiibutory shall be shifted to 
Rajasthan Feeder and 500 cusces water thus saved shall be utihsed for 
Nohar and Sidhmukh project areas The balance requirement of about 
329 cusecs for these projects 15 proposed to be provided after restoration 
of BM L capacity to 1ts designed discharge 

The projects consist of — 
—— e B — e e e आय et — — — गाय e बाण — नाथ —— . ० — — 

Sr Name of channel Off takes Length Discharge 
No fromRD channel 

(1) Sidhmukh Nohar 538630 160400 829 Cs 
Feeder tall BML 

(n) Sidhmukh Feeder 160400 12300 574 18 Cs 
Sidhmukh 
Nohar 
Feeder 

(11) Nohar Feeder 160400 240068 244 82 Cs 
Sidhmukh 
Nohar 
Feeder 

It 15 proposed to carry this additional discharge of 829 cusecs 
from BM L talat Tohana to the Rajasthan Border through Haryana 
territory by constructing independent channels along Fetehabad Branch 
and Kishangarh Sub Branch The total length of the channels for these 
projects will be about 160 Kms 

The estimated costof Rs 40 crores for these projects was wor 
ked outinJuly 1888 Completion of these praojects 15 likely to take 4 5 
years and ultimately cost may go up to Rs 80 crores 

Construction Circle No 11l Hisar with three divisions has bean 
opened at Hisar since July 1991 for undertaking these Deposit works 

Rajesthan Government has so far provided Rs 193 lacs for these 
Schemes out of which about Rs 80 lacs arereported to have been spent 

After completing prelimmary investigations and survey works 
for these Schemes following parameters have been finalised — 

1 Capacity/alignment of all the channel 

2 L Section of Sidhmukh Nohar Feeder 

3 L Section of Sidhmukh Feeder 1s also under process 

4 Proposed for Head regulator has also been prepared and 
15 being finalised
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The main problem in execution of these project 1s deforestation 
to bedonen anarea of 625 acres andrequires clearance of Government 
of India Ministry of Environments as per provision of Forests Conser 
vation Act 1980 Equivalent area for compensatary forests has been 
offered and the case standsreferred 10 Haryana Govelnment by Principal 
Chief Conservator of Forests Haryana Efforts are being made 10 ex 
pedite 1ts further submission to Government ofIndia and its subsequent 
clearance 

ORGANISATION SET UP OF THE DEPARTMENT 

10 The State Irrigation Department 19 headed by the Engineer In 
Chief with headquarter at Chandigarh 

HEADQUARTER 

The following officers assist the Engineer in Chief at head 
quarter — 

i
 Chief Engineer (Canals) 

Chief Engineer (Lift Canals) 

Chiaef Engineer (Drainags) 

Chief Engineer (Project) 

Chief Enginesr (Const ) 

Chief Enginesr R & D (Manimajara) 

Superintending Engineéer Planning 

Supernintending Engineer Vigilance 

Superintending Engineer Coordination 

O
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Executive Engineer Planning 

11 Executive Engineer G & R 

12 Executive Enginesr Bhakra Canal 

~ 
13 Executive Engineer Y C 

14 Executive Engtneer Lift Canals 

15 Executive Engineer DRG 

16 Executive Enginesr W E 

17 Executive Engineer DW 

18 Executive Engineer PGW
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19  Director WR 

20 Registrar H O Estt 

21 Establishment Officer 

22  Officer on Special Duty 

23 Administrative Officer 

24 A DA Court cases/pension cases 

FIELD OFFICES 

The following field offices are functioning under the control of the 
Chief Engineers of the Irrigation Department 

1 Chief Engineer/Canals 

(1) BC Circle Kaithal 

(n) HBC Circle Hrsar 

{m) SBC Circle 5158 

(iv) SYL Circle Ambala 

(v) WJC East Circle Karnal 
(भा) WJ C Waest Circle Rohtak 

(vi) WJ C Feeder/G C Circle Delhi 

2  Chief Engineer/Lift Cana's 

() JLN Cicle No 1 Rohtak 

() JLN Circle No 2 Narnaul 
(wm) Bl Canal Bhiwani 

(1४) LC Circle Bhiwani 

3 Chief Engineer/Drainage 

(1) Drainage Circle Faridabad 

(1) Dramnage Circle Gurgaon 

(00 Dramnage Circle Karnal 

(iv) Drainage Circle Rohtak 

(v) Drainage Circle Hisar 

4  Chief Engineer/Project 

(1} Canal ining Circle No 1 Sirsa 
(n) Canal lining Circle No 2 Huisar 
(m) Canal ining Circle No 3 Kaithal 

(v) Canal lining Circle No 5 Karnal 
(v) Canal lining Circle No 6 Rohtak 

{vi) HKB Ctrcle Jagadhri 
{vu) Project Circle, Panchkula
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5 Chief Engineer/R D ( Manimajra) 

(1) Director/computerisation | BH O Manimajra (Chandigarh) 

(1) Director/Research and Training Kurukshetra 

(m) Drrector/Engineering 1B H O 

» (४) SE/CDO Mammajra 
(v) Director/Mon Manimajra 

6 Chief Engineer/Const 

(1) Const Circle No 1 Rohtak 

(i) Const Circle Noo 2 Gurgaon 

() Const Circle No 3 Hisar 

() Procurement/inventory Control & Disposal Circle Mani 
majra (Chandigarh)
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ORGANISATIONAL STRUCTURE 

IRRIGATION DEPARTMENT HARYANA 

ENGINEER IN CHIEF 

AIO S E Planning Budgst 

| Gazetted 
I 

Xen/Planning 

| | 
SE/J CE/ 

Coordination Vigilance 

I 
Xen/G & R 

| 
Chief Enginear/Canals 

t 
Chief Enginear/Lift Cansls 

| 
Xen/DH Cannl 

B C Cucle Kaithal 

C Circle Higar 
8 C Cucle Sirsa 
Y L Circle Ambala 
J C ६89 Clrcle 

1 
W J C Feeder / 
G C C Delh 
w 

1 

2 
3 

| 4 

5 

6 

7 J € Waest Circle 
k 

I 
XEN 
Reg 

Dy Director 
| 

Dy Diractor 
W R (Bhakra) (WR Yamuna) 

i 
Registrar A D A 
(H O Estt) 

| 
Xen/Lift (8181 

1 JL N Circle 
No 1 Rohtak 

2 JL N Crcle 
No 1l Narnaul 

3 B! Circle Bhiwani 
4 L C Circle Bhiwani 

Court CasesfPension 

A T 
CHIEF ENGINEER/Drainage 

' | | 
६0 {  Xen/Drg 

Clericalf 
Drawing Estt | 

Drainage Circle 
Drainage Circle 
Drainage Circle 
Drainags Crrcle 
Drainege Circle 

Fandabad 
Gurgaon 
Karpal 
Rohtak 
Higsar O

b
h
W
O
N
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| 
CH!EF ENGINEER/Projects 

| | | 
Xanfw B Xen/Lining | 

Director/Mon | 
। CAO 

Canal Lining Circle No 
Canel Lining Circle No 
Canal Lining Cir¢le No 
Canal Lining Circle No 
Canal Lining Circle No 
H K B Circle Jagadhn 
Project Circle Panchkula 

1 Susa 
2 Hisar 
3 Kaithal 
5 Karnal 
6 Rohtak 

नव
 

छा
 

O 
के
 
W
 

1 
CHIEF ENGINEER/R & D 

| | 
0 $ D Warkcharged Xen/PGW 

Staff 

-
 

Director/Computarisation 

IDHO Manimajra 

Director/Rasearch Kurukshetra 

Director/Engineering IDHO 

§ E/C DO Manmajra 

Director/Monlitoring Manimayra O
 

क 
W
M
 

2
O
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| 
CHIEF ENGINEER/Canstruction 

Construction Circle No 1 Rohtak 

Construction Circle No 2, Gurgaon 

Construction Cirgle No 3 Hissar 

Precurement/Inventory Control & 

Disposal Circla Manimajre (Chd )
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BUDGET ESTIMATES 

11 Asumof Rs 12563 17 lakhs have been provided in the Budget 
for theyear1992 93 Head wise 0७181] of Budget Estimates for1992 93 
15 85 under — 

T T T T T e e e e ——— 

Sr Head of Account Budget 
No allocated 

during 
19982 93 

{Rs 1n lakhs) 
1 4701 —Plan Works (Commercial) 4477 37 

2 2701 -—Plan Estt (Commercial) 3322 63 
3 4711 —Plan Non Comm Works 0 40 

4 2701 —Plan Non Comm (Estt) 874 60 

5 2701 —Non Plan Comm (Works) 545 00 
6 2701 —Non Plan MPRP (Works) 560 00 
7 2701 —Non Plan Comm (Estt) 1469 37 

8 2701 —Non Plan MPRP (Estt) 962 40 
9 2701 —Non Plan Non Comm (Works) 200 00 

10 2245—RNC 151 40 

Total " 12563 17 
FILLING UP OF VACANT POSTS 

12 In reply to the questionnaire of the Committee the Department 
supplied the information withregard (0 the vacant posts with period since 
these are lying vacant including such posts which are lying vacant due 
to ban/cut imposed by the Government — 

Sr Name of post No of Period since No vacant पाए vacant 
posts 

1 2 3 4 

1t Chref Engineers (IBHO Chd) 1 Since 9/92 

2 Supernintending Engineer (Circle Offices) 2 Since 9/92 

3. Executive Engineers (Dwisional Offices) 1 ~-Dog — 

4  Sub Dwisional Officers (Sub 57 Stnce 1991 
Dwvisional Offices)
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Dy Collector [वा Diwviosional Offices 
in Haryana) 

Accounts Officer (५ IBHO Chd) 

Circle Supdts (in Circle Qffices 
in Haryana) 

Junior Engineer (पा Haryana) 

Head Clerk (पा Haryana) 

Jr Scale Steno (1n Haryana) 

Steno Typist 

Accounts Clerk (in Divnl offices) 

Clerk (हा | BH Q) 

Divisional Head D/man 
(पा IBHO& field 0५095) 

Draftsman (पा IBHQ) 

Tracer (पा IBHO & ५610) 

Head Revenue Clark (in field offices) 

Asstt Revenue Clerk (in field offices) 

Assessment Clerk (in the figld offices) 

Patwaries (in the field) 

Peon (in IBHO) 

Daftries (field offices) 

Barkander (in field offices) 

Sweeper cum Chowkidar 
(in field offices) 

Head Signaller & Signaller 

Dak Runners (पा field) 

Artificer (field offices) 

Divisional Accountants 

Since 1992 

Since 1991 

Ranging from 
1990 92 

—Do— 

—Do— 

Since 1991 

Since 1991 

Ranging from 
1990 92 

Since 1991 

Since 1991 92 

Since 1991 

Since 1991 

Do— 

—Do — 

—Do— 

—Do — 

Since 1992 

Since 1990 92 

—Do — 

—PDo— 

—Do— 

—Do— 

Since 1991 92 

—Do —
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After perusing the written reply sent by the Department the Com 
mittee was pained to note that most of the important posts were lying 
vacant since 1991  The Departmental representatives atthe time of oral 
examination Informed the Committee that ithe Department has decided not 
to fill up most of these vacant posts due to non availabtlity of sufficient 
funds The Committee recommend that department should take 
up the matter with the Government for obtaining the required 

~ funds for filling up vacant posts 

The Committee further recommend that some of the 
above mentioned vacant posts Which are most urgently required 
by the department था public interest be filled up mmeadiately as 
the department 15 one of the expanding department and has a 
vital role to play in implementing the various schemes/projects 
for the welfare of the people of he State 

The Committee also recommend that those posts which 
are not required by the Department or lying pending sinre long, 
be abolished forthwith 

COMPLAINTS/EMBEZZLEMENT CASFS 

13 Through a written question tne Committee asked the Department 
to furmish the information inrespect of complaints received and enquiries 
conducted regarding embezzlement mis appropriation/irregularities of 
funds against the Officers/officials of the Dapartment during the last 
three years togetherwith the action taken by the Department against 

~ those who have been found at fault The Committee also desired to 
know the number of cases pending at present in different Courts along 
with the financial implication involved therein togetherwith full dstail of 
each such case 

The Department in their reply to the above question informed as 
under — 

(a) (1) Total No of complaints recewved 148 

(1) Total No of enquiries conducted 91 

(1) No of cases पा which action has been 
taken against the defaulters 2 

Outof the 91 enquiries conducted during thesaid period 35 cases 
were filed as per the orders of the competent authority and 54 cases are 
under process 

(b) Total No of pending cases 200 

Financial implication cannot be 
ascertained at this stage It will 
be ascertained after final decision.
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After going through the reply "the Committee orally examined 
the departmental representatives and during the course of oral examina 
tion the Committee desired to have some additional information with 
regard to 35 dropped cases togetherwith the detail of financial loss If 
any suffered by the Governmentand the latest position of those 54 cases 
which are under process 7 The departmental representatives promised 
to send this information to the Commititee The information supplied 
later on by the Department 15 enclosed as Annexure A 

_ The Committee after gom-?, through the complamnts - re 
commend to the Government to finalize these cases at the ear 
liest and the action taken in the matter may be intimated to the 
Committee -
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As regards the details of 200 cases pending in different Courts 

at present the department supplied the information asked for by the 

Committee during oral examination 85 par list enclosed as Annexure B
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During the oral examination the departmental representatives 

promised to send the information with regard to the loss suffered by the 

Government which 15 still awaited 

The Committee therefore recommend to the Government 

to finahise these cases at the eariiest and the action taken so 

far or proposad to be taken yn the light of the decision of the 

Courts be intimated to the Commuttee alongwith the desired 

information with regard to the loss suffered
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C_F 
ALLOTMENT OF FUNDS FOR VARIOUS SCHEMES/PROJECTS 

FOR THE YEAR 1992 93 

14 in reply to the questionnaire the Department supplied the details 17 respect of the following schemes/projects of the department for which funds have been allocated by the Government during the year 1989 SOC 1990 91 and 1991 92 85 per statement enclosed 85 An néxure C
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During the course of oral exammation, the Departmental represen 
tatives 45 destred by the Committee supplied two lists giving the figures 
under Annual Plan for the years 1992 93 and 1993 94 respectively 85 
proposed by the Department and approved by the Government separately 
as under — 

Annual Plan 1992 93 
e e e e s e s e e e e —— e e e e ० -“ 

Sr Name of Schemes Outlay  Appro Revised 
No as pro ved 

posed outlay 
by 111 
Deptt 

—— — — —— e e e e e गए e —— e — — e लाल आय गण — Ay ey e e r— 

(Rs 1n lakhs) 

A Major and Medium Schemes 

1T (A) NWMP (Lining of channels) 5000 3885 
(B) Instaliation of Sprinkler Sets 500 — 

2 Institutional Strengthening 300 212 
3  JLN Liftlrn Scheme 1000 715 
4  Gurgaon Canal Project 600 300 

5 Const of SYL Project (Pb) 3000 2000 

(Hr) 500 —_ 
6 Const of New Tajewala Barrage 800 1 
7 Liabilities of completed Project 600 375 
8 Investigation & Research Programme 500 225 

9 Restoration of capacity of BML — 10 
10 Improvement and reconditionary 

old existing channel 300 — 

11 New Schemses of 8th Plan 

(1) Major Schemes 

Mewat LiftIrrt Gharaunda 1111 550 — 
Schemaes Jattipur Minor Ladwa 
Irn Schemes Natvilrri Scheme 

(11} Medium Schemes 

Interhnking old Augmentation 50 — 
Tubewells to new Aug Canal 

12 Charged Account न 77 

Total 13700 *7800 *Revised 10 
———————— Rs 9300 

B Flood Control and Drainage 1420 875 lakhs by 
increasing 

— outlay against 
C Minor Irnigation 150 8675 World Bank 

G Total 15270 Project
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Annual Plan 1993-94 

(Rs in lakhs) 
गए गए T T T T T e T e T e e e e e आप न 

Sr Name of Schemes Outlay  Approved 
No proposed outlay 

by 1rr1 
gation 
Deptt 

T T T T T T e e e e e e e e e आय व ० न >> आ.. _ « _ 

A (1) Major and Medium Schemes 

1  NWMP Lining of channels and 
Institutional Strengthening 6416 6416 

2 JLN पा Scheme 757 — 

3 Gurgaon Canal Project 400 — 

4 Const of SYL Project (Pb ) 2900 1666 

5 Liabilities of completed Project 412 264 

6 Water development Survey perfor 
mance reassessment of commands 247 440 

¥~ 7 Improvement/reconditioning of 
old existing channels 1500 702 

8 Const of new Tajewala Barrage 2000 100 

9 Restoration of capacity of BML 60 — 

Total 13792 9588 
A (n) mMedium Project 

T Naggal LiftIri1 Scheme — — 

2. Charged Head Account 73 50 

Grand total for M & M Project 13865 9638 

B Flood Conttol and Drainage 1150 888 (For Estt 
only) 

C  Minor Irnigation Schemes 200 — 

The Committee after perusal of the above information observed 
that the funds allotted by the Government for Drainage Schemesand the 
payment of the wages of the Staff of the Department during the ४9815 
1992 93 & 1993 84 are not sufficient n comparison with the 1851 three 
years 1e 1989 90 1990 91 and 1991 92
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The Committee further observed that the execution of 
the Drainage Schemes s uregntly required for providing neces 
saryprotectiontothe various villages located along River Yamuna 
which are under threat of flooding from Yamuna Likewise 
vast area specially alongJ L N Canal will go out of cultivation 
in case the already approved scheme of constructing Drtch Drain 
15 not executed on priority basis The Committee therefore, 
recommend to the Government that the department may be 
provided adequate funds for undertaking the essential works as 
mentioned above 

The Committee further recommend that desilting of 
wvadjjar Sub Branch be got done immediately on war footing as 
the capacity of this branch has been reduced to just half of the 
sanctioned capacity Due to this reason the farmers are not 
gatting sufficient wvater for irrigation and the water does not 
reach the tail end The Committee also recommend that the 
lining of this Jhajjar Sub branch be taken at once 

The Committee also pointed out to the Department that 
the position of tails are not good and the Canals are absolutely 
dry The Deoartment assured the Committee to check the 
matter 1n order to smooth functioning of Tails as desired by the 
Committee 

In view of insufficient funds allotted for the Irrigation 
Depart ment by the Government the Committee strossed the need 
to allocate necessary funds for maintenance works 1mmediately 
which proposal was agreed to consider by the representative of 
the Finance Department who was present during the course of 
oral exammnation of the Department 

RENOVATION OF NIRWANA BRANCH 

15 Durning oral examination of the Department the Committee 
pointed out that the farmers of Sirsa  Hisar and Nirwana areas are getting 
major portion of water of Sutle] Ravi and Beas Rivers through Nirwana 
Branch and 85 a result thereof the farmers of Karnal Rohtak Faridabad 
Sonepat Bhiwant Rewari Mahendergarh and Gurgaon suffer whereas 
the water should be distributed judiciously and on equrtable basts था 
reply to the oral questions of the Committee the departmental represen 
tative informed that the capacity of Nirwala Branch 1 the Punjab Srate 
need renovation and as a result thereof about 500 cusic more water can 
be made avatlable to WJ C system The Committee was 8150 informed 
that the scheme for this purpose stands approved by the State Govern 
ment but the work thereon has not vet been started by the Punjab 
Government 

The Committee observed that the Department as well as 
Haryana Government should immediately take up this matter 
with the Punjab Government so that the work पा question 
should be comp.eted within aperiod of oneyear The Committee 
recommend that the share amount of Haryana State for this work
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shou:d 8:50 be deposited with the Punjab Government to avoid 
any bottle neck in this regard 

PROPER MANAGEMENT FOR EQUAL WATER DISTRIBUTION 

16 Dunng the course of oral examination of the Department 
the Committee was informed that the Ravi Beas waters which was pur- 

Y chased from Pakistan for Rs 110 00 crores by Government of India 15 
exclusively meant for and areas and in Haryana it 15 meant for the areas 
of Rohtak Sonepat Bhiwani Rewari Mahendergarh Gurgaon and 
Faridabad districts 10६ total share of Haryana State in Ravi Beas Waters 
can be taken by Haryana only when S Y L Canal 15 completed in the area 
of thePunjab State Butatpresentalso the water of these rivers 10 the 
tuns of1 6maf 101 8 maf comes to Haryana State by Bhakra Main 
Canal There 1s a Channel by which the water from Bhakra Main Canal 
can be diveried to Western Yamuna Canal but due to its lesser capacity 
only 0 6 maf water of the said rivers 15 dive ted to W J C from Bhakra 
Main Canal as informed by the Department The Committee was 8150 
informed by the Department that at least 1 00 maf water of Ravi 8685 
waters which 1s meant for the above said districts of Haryana State 15 
flowing to the areas of districts Sirsa Hrsar and Jind by Bhakra Canal for 
the last about 15 years. 

The Committee therefore recommend that the capacity 
of the above said channel connectingWJ C and Bhakra Main 
Cana! be increased/augmented by desiiting the same on war- 

yfooting The Committee also recommend that if necessary 
a new channel to take the abovesaid water from Bhakra Main 
Canat to WJ C be constructed on war footing 50 that i1 15 
completed within 8 year and 50 that the water could 18807 the 
areas for which ४ 15 meant The proper sche me for implementing 

the abovesaid proposal be prepared atonce and 1: be implemented 
without any further delay 

The Committee further recommend that there should be 
a egwtap'e distribution of water for irrigation purposes 50 that 
the farmers of each area in the State may get irrigation water 
for at least two weeks पा a month At present the farmers of 
certain areas get Irrigation water for three weeks in a month 
while the farmers getting Irrigation water from WJ C system 
get this for a week only in 8 month This injustice be removed 
and the irrigation water be distributed equitably 

पा the opinion of the Committee as no proper districtwise distri 
bution of Western Yamuna Canal have been made in this regard thus 
there 15 also a need to formulate any such system under which proper 
management can be maintained 50 that equal water could be given to 

A every district of the State for at least two weeks ॥1 8 month 

The Committee therefore recommend that the depart 
ment may immediately prepare a concrete proposal regarding 
proner management for equal water distribution of Waestern
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Yamuna Canal and Bhakra Main Canal 10 all the districts of the 
State giving full justice in order to stop discrimination with the 
farmers of the State in this regard and a'so submit this proposal 
far consideration of the Committee 

The Department during the oral examination also suggested that 
the farmers should form some sort of association 07 some cooperative 
societies 50 that through those associations/cooperative societies they 
could collect money and maintain पीछा water courses It has 8150 been 
suggested to Increase the rates of water for the purpose 

The Committee turned town the above suggestions and 
suggested that money should be collected from the farmers 
concerned 1n the shape of surcharge or any other method be 
adopted to achieva the target 

WATER LOGGING AND SEEPAGE IN JL N CANAL 

17 Dunng the course of oral examination after going through 
the reply to the questionnaire and also hearing the departmental repre 
sentatives while agreeing with them the Committee obseraed that there 
15 a great problem of water logging पा J LN Canal which 1s due to use of 
sub standard meterial 1n construction thereof On being informed by the 
departmental representaives that generally this problem also arises due 
to breaking of pipes fitted to take the irrigation water from J S B across 
JLN Canal by those farmers whose fields are quite away from JLN 
Canal 

The Committee desired that the department may keep 
vigilance tn this regard and हि । R ०० got registerad against the 
farmers nvolved 1n such mischievious activities As ॥ा the 
opinion of the Committee generaily F1R are being registered 
against those innocent farmers whose fields are quite adjascent 
toJ L N Canal and who are already suffering from water logging 
problem the Committee recommend that before FI R 15 regis- 
tered against anyone specific enquiry पाए the matter be con 
ducted by the Department 

The Commuttee further recommend that the pipes passing 
through J LN Canal and which have been broken must be re- 
placed at once 50 that the farmers may not suffer There are 
cement pipes and these be replaced by iron pipes 50 that the 
cases of breakage of pipes be minimised 

It was also brought to the notice of the Committee that there 15 
problem of seepage alongwith water logging problem along J L N Canal/ 
Bhalaut Sub Branch पा Rohtak and Sonepat districts in the State The 
ditch drains having of lenth of 205240 fts at the cost of Rs 106 02 lacs 
18 10 98 constructed along river side of J LN Feeder and about 97807 fts 
of ditch drain at the cost of Rs 28 02 lacs have been completed It was 
also informed by the Department that rest of work could not be completed 
because the Government have not provided funds for the purpose during 
the year 1992 93
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The Commiitee observed that if the construction एप Ditch 
Drain alongwith JL N Canal पा Distnict Rohtakx which stands 
approved 15 not taken on priority basis then tne sufferings of 
the farmers will be aggrevated as the farmers whose fields are 
situated alongwith J L N Canal to 8 depth of 5to 7 kulis are not 
पा a position 10 cuitivate their lands for the last more than fifteen 
years 

The Committee therefore recommend that the Depart 
ment should be strengthened with sufficient and adequate funds 
1mmediately so that the said Ditch Drain be constructed within 
ayear automatically It shouid not 0९ taken in parts 

The Committee further recommend that the watercess due 
to which the farmers affected by wateriogging/seepage of JL N 
Canal should not be recovered and it should be waived off and the 
necessary instructions i1n this regard be also 1ssued to the field 
staff of the department and the Committee be informed accor 
dingly 

In reply to a wnitten question regarding reasons page and water 
logging in the area alongwith JLN cCanal the Department replied that 
the seepage along JLN Canal 15 due to the following reasons — 

(1) The whole JL N Feeders passing through in filling reaches 
and पा filhng reaches seepage problem always occurs 

(n) The Construction of this Feeder was completed पा the year 
1974 75 and now 17 years have passed The channel 15 
very old and so many Ghuroes are found along the channel 
and 

() Bhalaut and Jhajjar Sub Branch aie running along left side 
Parallel to this feeder and JSB s katcha The SSWL 
15 higher due to sespage in both the earthen channels 

JLN Feeder (bed portion) 15 also unlined from RD 40 80 

During oral examination of पीछे representatives of the Department 
the Committee observed that the reasons referred to ahove are old and 
these be re examined and the Committee be Informed accordingly 

The Committee further desired that a copy of enquiry 
report made regarding sub standard material In channeling of 
canals be supplied for the perusal of the Committee as this पा 
formation has not 9881 supplied 1111 the finalisation 01 the report 
of the Commuittee 

MISUSE एक WATER OF J L N CANAL 

18 Inreply 0 8 wntten question of the Committee the Depart 
ment replied that estmated cost of JLN Project 18 Rs 175 00 crores and an expenditure of Rs 159 00 crores has been incu red upto 31 3 1992
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and the present status of construction wark on J L N Project 15 85 under — 
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Sr Name of work Present Progress 
No position achieved 
Ty — 

1  Civil works 

(व) Number of channels 169 143 

(b) Length of channels 1353 kms 1292 kms 

2  Pump Houses 97 Nos 93 Nos 

3 Pump houses energised 97 Nos 65 Nos 

The Committee pointed out to the representatives of the 
department during oral examination that the pipes which take 
the irrigation water from Jdhajjar sub Branch across J L M Canal 
and which pass through JL N Canal पा the form of Syphons 
are badiy damaged and have been broken As aresuit of this 
the farmers are suffering a lot The Committee therefore re 
commend that the Departmenl should replace the 5819 pipes 
ymmediately 50 that the farmers may not suffer further and these 
cemented pipes be replaced by iron pipes 

DESILTIN G 

19 After hearing the departmental representativas during the 
oral exammnation the Committee desired that the department may imme 
diately take inhand the work of desilting of JS B the capacity of which 
has been reduced to half due to this very reason The Department has 
assured the Commuttee 10 do this work in the next year 

The Committee be informed about the action taken n this behalf 

Further पा 1601४ toa written question regarding money spent on 
desilting of various Canals/Distributiories in the State during the last five 
years the department supplied the followng information with regard to 
the amount spent for desilting of various Canals/Distnbutories in  the 
State during the ast five years — 

i . e i it व — — e s Pt it 8 e e R} FRAAS Ll L — — — — —— Pt St S, S, St et 

Year Amount (1n lacs) 

1987 88 93 98 

1988 89 138 74 

1989 90 98 45 

1990 91 168 21 

1981 92 341 05
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During oral examination of the representatives of the department 
the Commuttee desired that the information upte sub divisional level 
containing names of S DOs names of channels work done and ex 
penditure made during the years 1991 92 and 1992 93 be supplied 
The nformation supplied by the Department 1s enclosed as Annaxure 
D
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ANNEXURE D 

1991 92 

Statement showing Sub divsion wise position 01 desitling/de 
weeding 

कै झा Name of Sub Dn Name ए 5 0 0 No of Length Exp 
No chan tackled incur 

nels (KM) red (Rs 
in lac) 

1 2 3 4 5 6 

W J C East Circle Karnal 

1 Karnal S/Dn WJC B K Sagwan 8 36 89 274 

2 Nardak S/bn WJC  OPS Dhaka 15 146 62 6 67 

3 Gohana §/Dn WJC P K Chopra 13 154 53 14 75 

4 Delhi Br S/Dn WJC J S Bhalhera 3 10 22 0 86 

5 PanpatS/Dn WJC S S Goyat 7 84 67 9 91 

v 6 Tajewala S/Dn R S Beniwal 4 8 39 0 88 

Total 50 440 32 35 81 

WJC  West Circle Rohtak 

1 Bhalaut$/Dn Arun Malik 21 247 93 35 96 

2 Madina S/Dn Mahesh Malik 17 208 46 28 83 

3 Butana Sub Dn S S Malik 5 113 35 6 71 

4  Dulhera Sub Dn Tikka Ram 7 11339 5 21 

5 891 Sub Dn S N Chaudhry 16 162 11 6 48 

6 Jhajjar Sub Dn SN Goel 12 112 62 3 26 

7 Bahadurgarh 590 Dn P C Chanana 5 6967 240 

8 Jind SubDn SP Goel 15 184 29 6 98 

9 Julana Sub Dn Ishwar Singh 8 81 98 3 49 

10 Safidon Sub Dn Rajyv Chopra 9 8568 340 

Total 115 1389 45 102 74
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2 Rajpura Sub Dn 

Sonepat Sub Dn 

Delm Sub Dn 

Baderpur Sub Dn 

Indri Sub Dn 

Nuh Sub Dn 

Sohna Sub Dn 

J 8 Rana 

HPS Verma 

J D Rewari 

MR Sharma 

R K Singla 

D C Kaushik 

S P S Dahiya 

Total 

Hisar Bhakra Canal Circie Hisar 

1 
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o
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09058 S/Dn 

Barwala S/Dn 

Pabra S/Dn 

Hisar S/Dn 

Badopal S/Dn 

Pabra S/Dn 

Adampu S/Dn 

Hfsar S/Dn 

Petwar S/Dn 

Hisar S/Dn WJC 

Hansi $/Dn 

Tohana S/Dn 

Uklana S/Dn 

Ratia S/Dn 

CB Sheoran 
B K Sharma 

SP Goel 
D P Rath 

M S Namn 

HR Khod 

K K Girdhir 

M S Nain 

R L Chawla 

SL Shama 

HR Khod 

G S Kundu 

D P Godara 

K S Chopra 

J S Rana 

R K Goel 

Harish Chopra 

S S Chikara 

V K Godara 

Total 

4 5 6 

9 10817 5 67 
12 108 29 6 94 
9 5100 468 
5 1153 1 67 
3 6655 122 
4 03 2 22 
1 061 017 

43 290 24 22 57 

14 103 28 6 71 
9390 5 75 

11 10151 277 
3918 1 11 

7 171 13 55 55 

20 319 53 13 49 

5 5676 24 

11 154 11 6 03 

68 26 11 16 

14 134 74 11 35 

7 6349 11 27 

9 107 04 941 

15 199 81 2 35 

11 130 00 1 67 

14 283 00 7 45 

— ना न था iy e e e Sy o, bt e
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1 2 3 4 5 6 

Sirsa Bhakra Canal Circle Sirsa 
1 Panjuwana S/Dn KD Mehta 14 231 17 3 23 

2 588 S/Dn SRS JS Kundu 9 130 80 212 

v 3. Jhayar S/Dn W C Goel 27 257 60 3 25 

4 Dabwab S/Dn KR Sthag 1 524 164 

M G Thukral 6 21049 2 11 

5 Odhan S/Dn JN Garg 9 26969 3 67 

6 KalanwaliS/Dn A S Sadyora 21 245 92 4 27 

7 Fatehabad S/Dn R C Singla 6 201 00 3 43 

8 BhattuS/Dn GD Gupta 6 132 00 20 04 

9 Baruwali$/Dn JC Sharma 7 11500 1 89 

Total 86 1838 91 27 64 

Bhakra Canal Circle Kaithal 

1 Sudkan S/Dn Isher Singh 10 4979 176 
S L Sarwalia 21 195 69 8 b7 

2 Narwana $/Dn Rajinder Singh & b3 67 219 
KL Chakarwarty 14 114 44 5 44 

o 3 RaoundS/Dn R K Gupta 7 13043 767 

4 Pehowsa S/Dn BS Sam 8 102 54 4 53 

S K Sharma 2 2530 039 

5 Jakhaul $/Dn 85 Chikara 12 140 07 5 81 
5 C Chabra 16 18512 4 19 

6 PundriS/Dn Rajnder Singh 8 7840 2 49 

7 Saraswati S/Dn S C Chabra 6 729 417 
DK Garg 9 115 42 1 66 

8 PundnS/Dn VK ~Gulati 7 7747 071 
Rajinder Singh 

9 Pehowa S/Dn S K Sharma 13 133 30 6 37 

10 Jhansa §/Dn Rajiv Bansal 5 5680 0 81 

11 Jyotisar S/Dn VS 58 7 89 41 3 63 
A R Nagpal 

Total 150 1630 73 59 89 

SYL Circle Ambala 

" 1 SYL S/Dn 11 S K Munjal 8 80 21 115 

> 5 S Bhatia 

2 SYLS/Dn lil DR Chabra 5 3064 027 

Total 13 110 85 1 42
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1992 93 

Statement showing Sub Division position of desilting/ 

deweeding 

e —_——,— e ——— e —— 

S No Name of Sub Divn  Name of SDO No of Length Expr 
channels tackled 

“वन ——— — — — — —— न ——— — —_——— 

— e, ———————E—, e e —— — एक e T 
—— 

1 2 3 

W J C East Corcle Karnal 

1 Gohan S/Dn S S Aneja 

2  Delhi Sub Dn JS Balhera 

3 PanipatS/Dn 5 S 60४81 

4 Nardak S/Dn Q P S Dhaka 

Total 

W J C West Circle Rohtak 

1 Bhalaut$/Dn Arun Malk 

2 Madina S/Dn Mahesh Malik 

¥ 3 Butana$/Dn 5 5 Malik 

4 Dulhera S/Dn Tikka Ram 

5 Bert S/Dn SN Chaudhry 

6 Jhajar S/Dn O P Dshiya 

7 Bahadurgath S/Dn SM Goel 

8 Jind S/Dn SP Goel 

9 Safidon S/Dn Rajiv Chopra 

Total 

W J C Feeder Circle Delhi 

1 Rajpura 500 Divn JS Rana 

2 Sonepat Sub Divn HPS Verma 

» 3 Delhi SubDnn J D Rewal 

= 4 Baderpur Sub Divn MR Sharma 

5 Indri SubDn TR Bansal 

Total 

(KM) 

4 5 6 

3 5097 330 
7 9018 203 
6 44 81 2 59 
3 2502 312 

कि e — — 

e «न ———— P — — 

ot —— ————— —— i गाना"
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Hisar Bhakra Canal Circle Hisar 

1 

2 

3 

4 

5 

Decsar Sub Divn 

Barwala Sub Divn 

Pabra Sub Divn 

Badopal Sub Divn 

Adampur §/Dn 

Hissar S/Dn 

Petwar S/Dn 

Hissar S/Dn 

Hansi S/Dn 

Tohana S/Dn 

Uklana S/Dn 

Ratia S/Dn 

B K Sharma 

Ram Mehar Sharma 

M S Namn 

K K Girdher 

S L Sharma 
R L Chawla 

HR Khod 
SL Sharma 

R K Aneja 

DP Godara 

JS Rana 
KS Chopra 

Ranbir Singh 

Harish Chopra 

VXK Godara 

14 154 16 14 

5 6650 3 

7 8960 0 

9 9839 1 

12 86 89 1 

16 14390 2 

13 8976 2 

5 4578 1 

6 6025 2 

14 148 04 3 

23 28165 6 

9 6967 2 

B 133 1331 53— 42 19 Total 

Sirsa Bhakra Canal Circle Sirsa 
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Ghaggar S/Dn 

Ranjuwana S/Dn 

Sirsa S/Dn 

Dabwali S/Dn 

Kalawali S/Dn 

Odhan S/Dn 

Fatehabad S/Dn 

Bhattu S/Dn 

Baruwal S/Dn 

WC Goel 

S K Rajwansi 

HR Khod 

CS Goel 

A S Sodgora 

JN Garg 

R C Single 

GD Gupta 
S L Sarwala 

JC Sharma 
LK Bansal 

—— आय ——— —— था बाण — गण धन —
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Bhakra Canal Circle Karthal 
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Narwana S/Dn 

Sudkan $/Dn 

Rajound S/Dn 

Jakhol S/Dn 

Sarswat1 S/Dn 

Pundrt S/Dn 

Pehowa §/Dn 

Jhansa §/Dn 

Jyotisar S/Dn 

SYL Circle Ambala 
1 

2 

verification 

favour to any one 

nation the representatives of the 
utilisation 

distributortes was sent to the Finance 
if necessary  The representative of the Finance 

regarding 

SYL S/Dn 

SYLS/Dn 

KL Chakarwarty 

RC 

RK 

5८ 

DK 

Singat 

Gupta 

Chhabra 

Garg 

Rajinder Singh 

S K Sharma 

Rajv Bansal 

AR Nagpal 

Total 

SR Munjal 

PL Gupta 

Total 

18 118 88 2 

18 20949 5 

6 5523 2 95 

10 131 16 2 

2 2815 0 

7 5232 140 

3 1755 082 

0 

—————— बह e ———, 

———————— e e ——— 

——— ——— e — ———— — 

The Committee after going through the above information 
recommend that the relevant information relating to the consti 
tuency of eachM L A be supplied to concerned M L A for making 

complaints etc 
after making proper enquiry and the Committee be informed 
accordingly 

suggestion and action be taken 

The Commirttee further recommend that funds be earmarked 
Judiciously and on equity basis to all sub divisions without showing 

In reply to another question of the Committee during oral exami 

proper of funds 
Department informed that the case 

relating to desilting of canals/ 
Department for making enquiry 

Department stated that 
letters to the all concerned Deputy Commissioners were sent for making 
enquliries 85 to whether the funds 
properly but the replies 
not received 

from 
allotted by t he Government were spent 

most of the Deputy Commissioners were
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The Committee therefore recommend that ail the Deputy 
Commissioners be again asked to supply the information imme 

diately The Committee further recommend that the case be 
finalised at the earliest and the Committee be informed accordingly 

WATER RECHARG'NG SCHEME 

20 The Committee through a question sought inform 

ation with regard to the steps taken by the department for in 

creasing the water level on such places where the lining work has 

bheen done In the area and due to the deep Tubewells near augment 

ation Canal passing through Karnal district recharging scheme 
be taken up atonce at the State Government level and funds be 

allocated for this scheme 

The Committee after hearing the depart mental represent 

atives that 8 new scheme for the purpose 1s to be formulated 

suggested that a proper scheme for re charging the water for the 

purpose may be prepared by the department for onward sub 
mission to Government of India 50 that necessary funds may be 

obtained for starting/completing this scheme 

CONSTRUCTION OF SMALL EARTHERN DAMS 

21 In reply to the guestion regarding earthen Dams on 

seasonal non perennial rivulets of Ghaggar Tangrt Markanda Dohan 

Krishanavati etc the department replies as under — 

fa) Ghaggar River 

The original Ghaggar Dam project was prepared and finalised in 
1967 The proposal consisted of constructing 279 ft high Dam at व 
cost of Rs 2590 lacs(present cost Appx Rs 38400 lacs) It was 
anticipated thataverage perennial water available shail be 208 Cs 

Out of which 110 Cs would ०9 used forlrrigation purposes covering 
areas already under Khuls and Banur Canal The remaining 98 Cs 
was for drinking water supply purposes (66 Cs for Chandigarh and 
32 Cs for Haryana areas) 

The project report I1s being updated on the request of 
Chandigarh Administration An amount of Rs 25 lacs had already 
been recetved by the Department from the Chandigarh Administration 

(b) Tangrn Nad: and Markanda River 

The Jaspur Reservoir has been proposed on Tangri Nadi in 
District Ambala 50 as to 1impound flood waters of this river for flood 
modernisation and Irngation 

(11) Dhanaura Reservorr 

Dhanaura Reservolr has been proposed on Markanda Nadi tn
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District Ambala 50 as 10 impound flood water of this Nadi for flood 

moderation and wngation Dhanaura Barrage will be constructed 
across Markanda near village Dhanaura in Distt Ambala 

(c) Dohan and Krishanavat: Rivulets 

At present therets no proposal for constructing dams on these 
rivulets 

The Committee recommend that small earthen dams 02 

constructed as far as possible keeping in view the resources fo 
the State which help the farmers or that areas This will also 

help the farmers in saving them from fiood In addition this 
will help 1n recharging of water in the land where this problem 15 

being faced now a days on account of installation of large number 

of deep tubewells in our State 

BHAKRA MAIN CANAL 

22 Through a question during the oral examinaton of the 
department the Committee sought information with reggard to the 

State share पा Ravi Beas water and ॥ reply thereto the department 
supplied the relevant figures and replied that the capacity of Bhakra 
Main Canal has been decreased due to siting This canal 15 not 
closed annually for desilttng purposes and for proper maintenance 

The Committee after agreeing with the Department re 
commend that there should be an annual closure of Bhakra Main 
Canal for desilting purposes 50 that 115 actual capacity could be 
maintained and for that the department and the Government 
'shdould approach the Punjab Government and the Government of 
ndia 

CONSTRUCTION OF STUDS ON U P PATTERN 

23 The Committee at the time of oral examination of the 
Department observed thatdue to heavy floods inYamuna Riwver the 
embanks are damaged and the flood water damages the crops of 
the farmers and 10 the abadies of the villages near River Yamuna Belt 
Therefore the Government have to spent a lot of money In the shape of 
relief  given to the effect persons 

The Committee therefore recommend that the studs 
{spars) be constructed on U P Pattern so that the flood waters 
flow can be diverted on the other 5106 वा) the bed of the river and 

the money be provided in time 50 that the work could be taken up/ 
completed before monsoon 

The Committee 8150 desired that more attention should be 
given by the Department towards construction of small drains for 
'ncreasing irrigation facilities in the State and the department may 
also revise rhe scheme for uplifting of water leve!
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ENCROACHMENT OF STATE IRRIGATION LAND 

24 in reply to the questionnaire of the Committee the Depart 
ment supplied the following information giving detail regarding names & 
addresses of persons/parties who encroached the State Irngation Land 
dunng the last three years alongwith the action taken by the depart 
ment — 

Namaza & addresses AreaIn Location & Action taken by ths 
of the persons acres Date of Deptt 
who encroached encroach 
the land ment 

Sh Fateha Singh Gill 25 At RD 23000/ Case stands already 
5/0 उ Karan Vill BMB decided 1n favour of 
Badhi Khera Tehsil (16 1 90) the Department D S P 
Tohana Distt Tohana has been re 
Hisar quested by Xen Toha 

na to provide police 
help for getting the 
land evacuated as per 
Hon ble caurts orders 

Sh Dharam Pal s/o 005 RD 15160/R to Case 15 going on In 
Sheo Ram Vil RD 15300/R the court of Sub Judge 
Badhi Khera Teh Gajjuwala Mr Tohana 
Tohana Distt Hisar (25 9 92) 

Ram Kumar rfo Vil! 1002 Vill Barwala Case 1$ going on In 
Nayagaon Teh & (5/90) the court of Sub 
Distt Hisar Judge Hisar Next date 

of hearing 18 18 3 93 

During the course of oral examination the Committee sought addi 
tional information with regard to case as given atSr No 1 in the reply 
which the dspartmantal representatatives promisad to send but the same 
15 stillawaitad The Commuittee therefore recommend that the information 
asked for be sent 

Tha Committee also recommend afer hering the departmen 
tal representative 11 1801४ to another question that the depart 

ment may nrtiate necessary proceedings/enquir es into those 
matter of unauthorised possession of State irngation iand done 
with the connivance of officers/officials on duty and 1f so the 
action be taken against them immediately 

OFFIiCER SENT FOR ABROAD FOR TRAINING 

25 The Com mittee through a written question asked the depart 
ment to furnish th e information regarding Officars/oals sentiffic abroad 
for getting training to have knowledge of latest technique know how
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under various schemes of the Department during the last three years 
togetherwith the detals of benefits If any, derived from therr training 
In response thereto the department replied 85 under — 

(a) No officer was sent abroad for getting training during 1989 90 
and 1990 81 Durnng 1991 92 Shn A R Nagpal S D O was 
sent abroad to attend 30th International Post Graduate Course 
of Land Drainage from 19 8 1991 to 29 11 1991 at Interna 
tional Institute for Land Reclamation and Improvement Wagenin 
gen (Nether land) Air fare was barne by the Dutch Governtmen 

(b) The above training will be useful ॥ the area of tackling 
sub surface drainage problem tp combat sabinity problem in 
the State , and 

(c) ShnA R Nagpal S D O 15 working at presentS D O Jyotisar 
Sub Diviston Jyotisar District Kurukshetra 

Durning the course of oral examination the Committee asked the 
department to supply a copy of the report submitted by 501 A R Nagpal 
S D O after attending the aforesaid course at Wageningen (Netherland) 
for information of the Committee The Department supplind a copy of 
the 580 Report The Department informed that the above 5810 tramning 
of the Officer will be useful ॥ area of tackling sub surface drainage 
preblem to combat salinity problem पा the State 

The Committee therefore had desired to know the progress made 
in respect of tackling sub surface drainage problem to combat salinity 
in the State as referred to in part (0) of the reply of the department 
In reply there to the Department informed the Committee that Expen 
mlental Projects on this very 15506. are being functioning two or three 
places 

The Committee expressed their view that in future funds 
may be utilized according to the requirement and mere wastage 
of funds should be avoided 

MAINTENANCE AND IMPLEMENTATION OF SCHEMES 

26 In reply to various questions regarding Implementation of 
various schemes taken in hand the Department expressed their Inability 
to undertake or complete the same without allotment of addwional 
budget by the Gavernment for the purpose 

During oral examination of the representatives of the Depart 
ment the Committee observed that first priority should 99 
given 10 maintenance and repair of old existing schames chan 
na s distributaries etc and second preference shouid be gtven 
to incompleta schemes 1n hand rather than to start new schemsas 
because the cost of every thing 15 increasing day by day
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WATER COURSES 

27 During the course of oral examination of the department the 

Committes pointed out to the department that those water courses which 

have been constructed by the Government are full of mud and gu'te 

useless e g samz water courses In Sahlawas Constituency The Depart 

ment assured the Committee to check the position of such water 
courses 

The Committee recommend that all these muddy water 
courses may itmmediately be desilted keeping in view of the 
utility and usefulness of these water courses 

The Committee also observed that the levelling of Jahangir 
pur Minor 15 not proper and with the result of that the water 
reach toward canal instead of fields The Committee suggested 
that the department may take up the matter with MITC for 
bearing the maintenance charges thereof 

WATER RESQURCES STUDIES PROGRAMME 

28 In reply to the questionnalre of the Committee 1t was Infcrmed 
that Water Resources Studies Scheme 1s betng undertaken by the State 
under advice of world Bank 50 that the avallable Water Resources of the 
State 8168 u 11785 19 a yudicious manner for optimum benefits and this pro 

jectis likely to be completed tll March 1994 Thereafter 1t wil be referred 
to Government of India for obtaining priority thereon 

The Committee recomend to the Government to expedite 
the scheme 1n order to start its functioning at the earliest 

MAINTENANCE/REPAIR OF MOTORS 

23 In reply to व wrtten question, the department supplied infor 
mation that the water reaches from head to tails in accordance with the 
prescribed target on all channel The Committee was not satisfied with 
the above reply and pointed out during the course Of oral examination 
that actually the position 15 adverse 

Though the Committee was agreed with the departmental represent 
atives on this very point that the present situation 15 due to paucityof 
funds yet the Committee observed that it 1salso due to the negligence 
of the junior Officers concerned of the Department that the maintenance/ 
repair work of motors has not been donein time resultifg that only 50% 
approx water 15 reaching upto tails in hft system also 

The Committee therefore desire and recommend that the 
Department may take effective steps पा this regard as the 
farmers may not suffer a great logs due 10 non mamtenance 
of these motorg
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~ SCHEME TO OVERCOME LOSS 

T 

30 The Committee through a question sought information with 
regard to the total loss suffered by the Department at present Tha 
department informed that thetotal loss comes 10 Rs 35 crores approxi 
mately 81 present and In order to overcome this 1055 the department has 
formulated certaln sch=mes according to which ths Irrnigation Department 
will have the share 1n profit earned by other Corporations/Boards/Depart 
mznts of tne State such as Haryana Agricultural Market ng Board Forests 
Department Fishenes 8328 tm.nt Toursim Corporation etc for whom the 
irigation Deoartment builds bridges on canal make arrangements for 
irrigation for Crops supply of water etc and now by way of getting the 
share amount 10 therr profit the department will further n the position to 
getrequired loan from the world Bank also 

The Committee fully agreed with the above scheme of the 
Department and desired that the department may take up tha 
matter with the Government forapprovai of the schema The 
Commitiee also recommend 1o the Government for eary 
approval of this schema2s which stands submitted ६0 Govarn 
msan* by the department 

IRR,GATION SCHEMES FOR INDUSTRIAL SECTORS 

21 In reply to a written question the Committee was informed 
that 206 water supply schemes are for th> industrral Sectors having 

a discharge of 23697 Cs water 

Duning the course of oral examination tha Committez desired to 
have the information regarding the total revenus to 99 received undar 
these water supply schemes of the department ॥ the rates are revised 
The department promised to give th> figures after collecting from the 
quarters concerned This information 15 still awaited 

‘ The Committee therefore racommsnd that the information 
asked for be sent 10 the Committee to enable the Committes 
to make 1ts reacommendation in order to gain a handsome amount 
from the Industrial Sectors by increasing the rate of water 
being supplied to them 

PUBLICITY 

32 The Committee atthe time of discussion with ths de»artmental 
representatives was informed that the Department have the proposal 
to celebrate Water Resources Day at 25 to 30 places ॥ the State by 
assoclating various beneficlaries and general public about vailous schemes 
undertaken from time to time by the Irrigation Department It was 
also informed that in the first instance the calebrations were made at 
block level where 85 the efforts are being made by the 'department to 
celebrate the same at village level
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The Committee recommend that पा such seminars maximuni 
humber of farmers being needy section of the society to have 
this knowledge must be invited by the department and their 
suggestions be given wseight for implementation thereof 

THEFT OF SPRINKLER SET 

33 inreply to queston the department stated that 97 sprinkler sets 
amounting to Rs 337 50 1805 were purchased through DG S L which 
were being used properly 

During oral examination 1t was pointed out to the represent 
atives of the Department that theft of sprinkler set had occurred 
in the Tosham areas The Committee recommeand that enquiry 
about that theft be made and the Committee be 8150 informad 
accordingly 

M ISUTILIZATION OF FUNDS 
[} 

34 The Committee observed that there 18 general fesling tn tha 
public that the funds allotted by the Government for trrigation purposes 
aro misutilised 

The Committee, therefore recommend that the senier Qfficers 
of the Department from headquarters without informing field 
staff should make surprise checkings and raids where Govern 
ment work 15 going on 1n order to checx curruption and 
irregularities The Committee further recommend that the 
erring officials/officers 99. punished savarely 

4 

ACQUISITION OF LAND 

35 Through a question during the oral examination of the dapart 
ment the Committea sought Information with regard to the tim» by 
which the outstanding amount of compensation 15 like to be paid to 
those farmers whose land has baen acquired by the Government The 

department informed the Commtitee that these paymants are not being 
made by the Department 50 far due to non avalliabiity of funds 

The Commuttes 15 of the view that when the land of the 
farmers 1s acquired for the purposes of differant works [n the 
different departments the compensation of the land so acqu 
red should 8150 be paid to the farmers without any 1055 of 
time by the dapartment The Committee also recommend that 
the case of those farmers who are unable to approach the 
Hon ble Courts be asse paid compsensation after considering 
their cases sympathetically 

VISITS OF OFFICERS TO FOREIGN COUNTRIES & OTHER 
STATES IN INDIA 

36 In reply to the questionname aof tha Committez the depart 
ment supplied information that WAPCOS has besn entrusted with
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* 3 North-West Drainage Studies for better drainage System and out of 
the Officers deputed one was sent to Nether Land for sub surface 
drainage study other was sent to Russta for exposure of the latest 
technology in Russia and for exposure of पा] irngation & sprinker 
irrigation a team of Officers have also visited the States of Andhra 
Pradesh 

During the course of oral examinatoin the Committee asked the 
department to supply the information regarding achievements made 

™ from the above mentioned wvisits of the officers of the departmant 
(1) the benefits detived (1) the total exoenditure incurred for 
deputing them abroad/other States and (1४). the Reports subimitted 
by thess offtcers may also be supplied to the Committee The 
departmental representatives promised to send the information but the 
same 1s still awatted 

The Committee tharefore recommand that the coples of 
reports of all these officers alongwith other information be 
sent to the Committee at the earliest : 

PUBLICATION OF ANNUAL ADMINISTRATIVE REPORT 

37 In reply to question regarding pubncation of Annual 
Administrative Report of the Department for the year 1989 90 1990 91 
and 1991 92 the Department replied that the Annual Administrative 
Report for the year 1989 90 1s with the Government for publication 
The Admtnistrative Report for the year 1990 91 will be ready for 
pubhication by the end of December 1992 The administrative report for 
1991 9215 under preparation and will be ready for publication within 
6 months 

The Committee therefore recommend that suitable steps 
be taken by the Department to ensure that in future the 
Annual Administrative Report of the Departmeant should be 
published aftoer the close of the financial year to which it 
relates
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APPENDIX | 

Summary of recommendations/obsarvations 01 tha Committes 

Estimates (1992 93) 

Paragraphs 
of the 
Report 

Recommendations/Obsarvations 

3 4 

झा Pages 
No 

Y v 1 2 

1 1 

2 24-26 

¥ 

3 27—61 

- 

5 

12 

13 

The Committe tahe a 
and recommend that the 

serlous view 
Finance 

Depa tment should coordinate in this 
1espect and 18506 fresh instructians 

to all the concerned departments so 
that replies are sent ॥ t ima 1n order 
to streamline the functioning of the 
Committes 

The Commtttez recommand that 

department should take up the matter 
with the Government for obtaining 
the 
vacant posts 

The Committea furthe 
that some of the abov 

required funds for filing up 

recommend 
a montioned 

vacant posts which are most urgently 
required by the department था public 
Interest be filled up 1mmsdiately 85 
the department 15 one 0 f the expen 
ding dspartmen and has 8 vita™ 1018 
to play पा implementing the Vartous 
schemes/projects for the welfare of 
the people of the State 

The Committea also recommend that 
those posts which are not required 
by the Department ar lying pending 
since long be abolished forthwith 

The Commuttez after 
the complaints 
Government to finahize t 

going 
recommand to the 

through 

hese cases at 

the earliest and the actlon taken In 
the matter may be Iintimated to tha 
Committee 

The Committee therefore recommand 
to the Government to finalise thess cas 
es at the earlist and the action taken 

so far or proposed to be taken in the
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light of the decision of the Courts be 
intimated to the Committee alongwith 
the desired informafion with regard 
to the loss suffe ed 

The Committee further obsarved that 
the execdtion of the drainage 
Schems 15 urgently required for pro 
viding necessary protection to the 

various village~ Iocated along— River 
Yamuna which are under threat of 

flooding from Yamuna Likewise 

vast are* spezially along JL N 

Canal will go out of cultivation पा 0359 

the already approved szheme of con 

struction of Dit h Drain 15 not execu 

ted on prio ity bases The Committea 

therefore recommznd to the Govern 

ment that the department may be 

provided adequate funds for under 

taking the essenhal wo k as m.n 
tioned above 

The Commutee further recommand 

that desilting of Jhayar 500 Branch 

bse got dona imm diately on war 
foot ng as the capacity of this branch 

has been reduced to just half of the 

sinctioned capacity ~Due to this 

reason the farmers are not gatting 

sufficient water for 1rnigation and the 
water does not reach the tail end 

The Committes also recommand that 

the linning of this Jhayar Sub 

Branch be taken at onca 

Tho Commuttee also pointed out to 

the Department that the position of 

talls are notgood and the Canals 

are absolutely dry The Dapartmant 

assured the Commuttee to check the 

matter In order to smoo h function 

ing of Talls as desired by the 

Committee 

In view of Insufficient funds allotted 
for the Imgattian Department by the 
Government ths Committee stressad 
the need to allocate necessary funds 
for maintenance works immediately



x\
 

4 

90 

1 2 

B 68—69 15 

6 69—70 16 
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which proposal was agreed to con 
sider by the representstive of the 
Finance Department whe was present 
during the course of oral examina 
tion of the Department 

The Committea observed that the 
Department 85 well as Haryana Go 
vernment should iImmediately take 
up this matter with the Punjab Go 
vernment so that the work In 
question should be completed 
within a period of one year The 
Committeg recommend that the share 
amount of Haryana State for this 
work should also be deposited with 
the Punjab Government to avoid 
any bottle neck in thisregard 

The Committee theiefore recom 
mend that the capacity of the above 
5810 channel connecting W J C and 
Bhakra Matn Canal be increased/aug 
mented by desilting the same on 
war footing 

The Commuttee also recommend that, 
if necessary anew channel to take 
the above 5810 water from Bhakra 
Main Canal to WJ C be construc 
ted on war footing 80 that ॥ 15 
completed within a year and 50 that 
the water Could reach the areas for 
which 1t 1s meant The proper 
scheme for tmplementing the above 
5810 proposal be prepared at once 
and 1t be implemented without any 
further delay 

The Committee further recommend 
that there should be an equitable 
distribution of water for urigation 
purposes so that the farmers of each 
area 1n the State may get Irmigation 
water for atleast two weeks पा a 
month At present the farmers of 
certain areas get Irigation water for 
three weeks भा a month while the
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farmers getting Irrigation water from 
W J C system get this for a week 
onlyina month This injustice be 
removed and the trnigation water be 
distributed equitably 

The Committee therefore recommend 
that the department may imme 
diately prepare a concrete proposal 
regarding proper management for 
equal water distribution of Western 
Yamuna Canal and Bhakra Main 
Canal to all the districts of 
the State giving full justice in order 
to stop discriminatipn with the 
farmers of the State in this regard 
and also submit this proposal for 
consideration of the Committee 

The Committee suggested that 
money should be collected from the 
farmers concerned In the shape of 
surcharge or any other method be 
adopted to achieve the target 

The Committee desired that the de 
partment may keep vigilance In this 
regardand FI R 99 got registered 
against the farmars involved In such 
mischievous activitties As In the 
opinion of the Committes generally 
F 1 R are being registered against 
these Innocent farmers whose 
flelds are quite adjacent to JLN 
Canal and who arealready suffering 
from water logging problem the 
the Committee recommend that be 
fore FIR 1sregistered against any 
one specific enquiry into the matter 
be conducted by the Department 

The Committee further recommend 
that the pipes passing through J L N 
Canal and which have been broken 
must bereplaced at once 80 that the 
farmers may not suffer There are 
cement pipes and these be replaced 
by on pipes so that the cases of 
breakage of pipes be minimised
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The Committee observed that | 118 
construction of Ditch Drain along 
with J LN Cana!lin District Rohtak 
which stands approved 15 not taken 
on priority 08513 then the sufferings 
of the farmers will be aggrevated 
as the farmers wheose 905 are situ 
ated alongwith J L N Canal toa 
depthof 5 to 7 kullsare not na 
position to cultivate their lands for 
the last more than fifteen years 

The Committes therefore recommend 
that the Department should be stren 
gthened with sufficient and adequate 
funds immediately so that the said 
Ditch Drain 06 constructed within 8 
vear automatically It should not be 
taken 1n parts 

The Committee further recommend 
that the water cess 00७ to the दिए 
mers affected by waterlogging/ 
seepage of J L N Canal should not 
be recovered and 1t should be wal 
ved off and the necessary instruc 
tions 1n this regard 08 8150 ssued to 
the field staff of the department and 
the Committee be informed accor 
dingly 

The Committee further desired 
thata copy of enquiryreport made 
regarding sub standard maternial पा 
chanelling of canals be supplied for 
the perusal of the Committee 35 this 
information has not been supplied 
till the finalisation of the report of 
the Commuttee 

The Committee pointed out to the 
representatives of the department 
during oral examination that the 
pipes which take the irrigation water 
from Jhapar sub Branch across 
J LN Canal and which pass through 
JLN Canal in the form of syphons 
are badly damaged and have been 
broken As aresult of this the farmers 
are suffering a lot The Committee 
therefore, recommend that the De



93 

4 

x
i
 

10 

11 

72 80 

80 

80 81 21 

19 
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partment should replace the said 
pipes immedlately 50 that the farmers 
may not suffer further and these 
cemented pipes be replaced by tron 
p!pes 

The Committee after going through 
the above information recommend 
that the relevant information relating 
to the constituency of each M LA 
be supplied to concerned ML A for 
making  verification  suggestion 
complaints etec and action be taken 
after making proper enquiry and tre 
Committee be informed accordingly 

The Comm ttee further recommend 
that funds be earmaked Judiciously 
and on equity basis to all sub 
divisions without showing favour to 
any one 
The Committee therefore 1600 
mmend that all the Deputy Commu 
ssioners be again asked to supply 
the information immediately The 
Committee further recommend that 
the case be finalised at the earliest 
and the Committee be Informed 
accordingly 

The Committee after hearing the 
departmental representative that a 
new scheme for the purpose 15 10 be 
formulated suggested thata proper 
scheme for recharging the water for 
the purpose may be prepared by the 
department for onward submission 
th Government of India so thatnece 
ssary funds may be obtained fo 
starting/completing this scheme 

The Committee recommend that 
small earthen dams be constructed as 
far 85 possible keeping in view the 
resources of the State which will 
help the farmers 1n saving them from 
flood In addition this will help In 
recharging of water पा. the land 
where this problem 15 being faced 
now a days on account of installation 
of large number of deep tubewells 
In our State
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22 

23 

24 
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26 

The Committee after agresing with 
the Department recommend that 
there should be an annual closure of 
Bhakra Main Canal for desilting pur 
poses so that 1ts actual capacity 
could be maintamned and for that 
the department and the Government 
should approach the Punjab Govt 
and the Government of India 

The Committee therefore recom 
mend that the studs (spars) be con 
structed on U P pattern so that the 
flood waters flow can be diverted 
on the other side in the bed of the 
nver and the money be provided in 
time so that the work could be taken 
up/completed bsfore mensoon 

The Committes also desired that 
more attention should be given by 
the Department towards construc 
tion of small drains for increasing 
irrigation ficilities ॥ the State and 
the department may also revise the 
scheme for uplifting of water level 

The Committes also recammend 
after heartng the departmental re 
presentatives पा. reply to another 
question that the department may 
initiate necessary proceedings/en 
quiries Into those matters of unatho 
rised possession of State irrigation 
land done with the connivance of 
officers/officials on duty and If se 
the action be taken against them 
iImmediately 

The Committee expressed their views 
that in future funds may be uti 
lized accerding to the requirement 
and mere wastage of funds should 
be aveided 

Durtng oral examination of the 
representatives of the Department 
the Committee observed that first 
priority should be given to mainte 
nance and repair of old existing 
schemes channels distributories 610
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27 

28 

29 

30 

31 

and second preference should be 
given to iIncomplete schemss पा hand 
rather than to start new schemes 
because the cost of every thing 15 
Increasing day by day 

The Committee recommend that all 
these muddy water courses may 
immediately be deslited keeping In 
view of the utility and usefulness of 
these water courses 

The Committee also observed that 
the levelling of Jahangirpur Minor 15 
not proper and with the result of 
that the water reach toward canal 
instead of fields The Committee 
suggested that the department may 
take up the matter with MITC 
for bearing 106 maintenance charges 
thereof 

The Committee recommend to the 
Government to e xpedite the scheme 
हा order to start s functioning at 
the earliest 

The Commuttae tharefore desire and 
recommend that the department may 
take effective staps ॥ा this regard 85 
the farmers may not suffer a great 
1055 due to non maintenance of these 
motors 

The Committee fully agreed with the 
above scheme of the Department and 
desired that the department may take 
up the matter with the Government 
for approval of the scheme The 
Caommittee also recommend to the 
Government for early approval of 
this scheme which stands submitted 
to Government by the department 
The Committee therefore recom 
mend that the information asked for 
be sent to the Committee to ehable 
the Committee to make its recom 
mendation In order to gain a hand 
some amount from the Industrial 
Sectors by increasing the rate of 
water being supplied to them 
The Committee recommend that in 
such seminars maximum number of 
farmers being needy section of the 
soclety to have this knowledge



96 

4 

24 

26 

27 

86 

86 

86 

86—87 

87 

33 

34 

35 

36 

37 

~ 

must be invited by the department 
and their suggestions be given 
welght for implementation thereof 

Duning oral examination 1t was 
pointed out to the representatives 
of the Departmegnt that theft of 
sprinkler set has occurred पा the 
Tosham area  The Committee 16 
commend that enquiry about that 
theft be made and the Committee be 
also Informed accordingly 

The Committee therefore recom 
mend that the Sentor Officers of the 
Department from headquarters with 
out nforming fleld staff should 
make surprise checkings and raids 
where Government work 15 going on 
iIn order to check corruption and 
irregularities  The Committee further 
recommend that the erring officials/ 
officars be punished severely 

The Committes s of the view that 
when the land of the farmers 15 
acquired for the purposes of different 
works ॥  the different departments 
the compensation of the land so 
acquired should also be paid to the 
farmers without any loss of time by 
the department The Committee 
also recommend that the casesof 
those farmers who are unable to 
approach the Honble Courts be 
also pald compensation atter con 
sidering their 08595 sympathetically 

The Committee therefore recom 
mend that the copies of reports of 
all these officers alongwith other 
information be sent to the Com 
mittee at the earliest 

The Commuttee therefore recom 
mend that suitable steps be taken by 
the Department to ensure that In 
future the Annual Administrative 
Report of the Department should be 
pubhished after the ७1059 of the 
financial year to which 1t relates
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APPENDIX—II 

Statement showing the outstanding recommendations of the 
Committee on Estimates relating to the year 1985 86 1988 87, 

1987 88 1988 89 1989 90 1990 971 and 1991 92 

Sr Page of the Para- Further observation/recommsndation 

No Report graph made by the Committee 

1 2 3 4 

18TH REPORT (1985 86) 

INDUSTRIES DEPARTMENT 

1 6 14 The Committee desited that all the 
vacant posts either to be filled up 
through 3555 Board or by way of 
promotion immediately and the Commu 
ttee 96 Informed accordingly 

2 11 12 28 The Committee desired that the detaiis 
of discussion made पा. the meeting 
held on 30th June 1992 regarding 
Sick Industrial Umits  be sent for 
information of the Committee 

19TH REPORT (1986 87) 

FOOD AND SUPPLIES DEPARTMENT 

3 67 16 The destred information was notsuppiied 
to the Committee The Committes 
therefore desired that the exact position 
of pending cases be sent to the 
Committee immediately 

4 12 23 () The Committee recommand that 
general instructions be issupd 11 
the matter 

(1) The Commuttee further recommend 
that an officer of the Department 
may be deputed to follow up 
properly the cases of serious nature 
pending tn Courts 

(m) The Committee desired that the 
names of members of the Commi 
ttee constituted by the Department 
both at sub dwision level and 
district level be Intimated to te 
Committee
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10 10 

11 10 11 

26 

27 

31 

32 

33 

The Committea desired that the com 
plete inform3tion regarding action taken 
in respect of remaning 10 combolaints 
be furnished to the Committee at the 
earliest 

The Committee recommend that all the 
thrse 08585 against defaulting 
off cials/officers be finalised within 
six months 

The Committee therefore recommend 
that the wholesale dealers be asked to 
maintain proper accounts aud the same 
should be checked periodically by the 
District Food and Supplies Controller/ 
Officer by raiding their premises 
To minmise the adulteration the Com 
mittee recommend that frequent raids 
be also conducted on the petrol pumps 
so that the defaulters could be brought 
to book by nstituting cases agamnst 
them ॥ the Courts The steps for 
opening of atleast one more laborat 
ory be taken under intimation to the 
Committee 

After persuing the above figures the 
Committee observed that even one 
or two thans of controlled cloth are 
not being allocated to every fair price 
shop The Committee therefore 
recommend that the department 
should take some effective steps n 
this direction under intima*ion 10 
the Committee 

The Committee 00561४80 that the 
suger 15 supplied to the Ration Card 
Holders ॥ the end of the month and 
therefore recommend that instruc 

titons 06 issued 16 the effect that 
sugar shouid be supplied by 10th of 
every month A copy of the instruc 
tions so Issued be sent for the In 
formation of the Committee 

20TH REPORT (1987 88) 

25 

27 

TOWN AND COUNTRY PLANNING DEPARTMENT 

The Committee rerterate 15 earler 
recommendation 
The Committee be informed about 
the latest pasition
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2151 REPORT 

TOURISM DEPARTMENT (1988 89) 

13 

24 

After hearing the departmentai re 
presentatives the Committee destred 
that the Department may take effec 
tive steps to finalies the matter 
regarding recognition of the Catertng 
Institute at the earliest 

The Committee decided to make an 
on the spot Inspection of varlous 
Tounist Complexes of the State for 
seeking further nformation/lateet 
progress in this regard 

22nd REPQRT (1989 90) 

ANIMAL HUSBANDRY DEPARTMENT 

67 

78 

89 

10 11 

1213 

14 

15 

16 

17 

19 

22 

The Committee be Informed about 
the latest position 

The Committee recommend that the 
matter be taken up with the Govern 
ment and the Committee be informed 
accordingly 

The Committee reiterate its earlier 
recommendation that one post of 
Distnict Attorney may be got san 
ctionad at the =arliest 

The Committee recommend that the 
Mobile Veterinary Clinics should be 
opened atleast at the selected 
districts 11 the State on experimental 
basis 

The Committee recommend that the 
Finance Department may be re 
quested to provide funds to the 
Animal Husbandry Department to 
the tune of Rs 50 00 000/- 85 16 
quired by the Department 

The Committee recommend that 
Preservation of Top Quality Animal 
Scheme should be restarted
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13 14 

15 

16 

16 18 

18 

18 

20 21 

23 

25 

26 

27 

28 

29 

32 

The Committittee reiterate 15 earlier 
recommendation that the Department 
may expedite the sanction of pending 
schemes already sent to Government 

The Committee be Intimated about 
the latest position 

The Committee be iIntimated about 
the latest position 

The Committee desired that the De 
partment may expedite the matter 
regarding installation of five new 
tubewells 

The Committee desired that the 
matter may be expedited by the 
department and the latest positton 
be mtimated tothe Commiitee 

The Committee desired 10 know the 
latest progress of the work in hand 
of the Department 

(v} The Committe be intimated 
about the latest position 

(viy The Committee recommend that 
the Senior Officer from the 
Headquarter should made sur 
prise 18105 and checkings in the 
field regularly to ensure that all 
the benefits which are provided 
under the above said pregramme 
be made available to the nesdy 
farmers | the State 

(vi The Committes recommend that 
suitable steps be taken by the 
department to ensure that ॥1 
future the Annual Administrative 
Report of the Department must 
be published after the close of 
the financial year to which it 
relates
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23rd REPORT (1990 91) 

SOCIAL WELFARE DEPARTMENT 

27 47 12 The Committee observed that the 
department may initiate action to 
fill up these vacant posts which are 
required to be filled up The Comm 
ittee also desired that the matter re 
garding पाप up of vacant posts of 
C D P 05 may be expedited and 
qualification पा this regard be fixed 

28 78 13 The Committee be informed about 
the steps taken by the Department 
प्रा thts regard 

29 812 15 The Committee would like 10 know 
the latest position 

30 12 18 16 (1) The Committee suggested that 
the embezzlement case of 
Rs 64 000/ be reinvestigated 

— from other Agency of the State 
\e Government 

(M) The Committee be Informed 
about the action taken in the 
case of Sh Banwan Lal at 
Sr No 12 The Committee be 
8150 informed 80001 the persons 
responsible for the delay 

31 18 19 17 (1) The Committee recommend that 
all the applications for 1ssuing 
the grants be forwarded by the 
District Social Welfare Officer 
with his 1nspection report 50 
that grants be issued by the 
department well in time 

(n) The Committee further recom 
mend that the question of re 
leasing grants In time may be 
reviewed In depth by the Go 

N vernment and a clear time 
Schedule be 1810 down to 8४०16 
hardships/difficulties of the 
Institution
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32 19-20 18 The Committee also recommend that 
expenditure on food etc of the 
patients be met by the Social Welfare 
Department and the Society should 

- approach the Health Department for 
- releasing a grant for meeting the ex 

penditure on medicines 

33 20 21 The Committee desired that the matter 
be taken with the Deputy Commi 
ssioners for deploying security in 
Working Women Hostels and ensure 
that such arrangements are made to 
avold any such incldents 

34 20 21 22 (1) The Committer was not 5815 
fied with the replies/clarificat 
lon given by Child Welfare 
Officer 501 L S Yadav and 
recommend to the Govern 
ment that this Officer be shif 
ted away from Jawahar Bal 
Bhawan Bhiwanr mimmediately 
and a proper enquiry be made 

¥ about the affairs of the 
Bhawan 

(n) The Committee further recom 
mend that some new ]005 
orlented trades may aiso be 
introduced था the Bhawan 50 

that maximum benefits could 
be made available to the rural 
girls of this area 

(my The Committee also recom 
mend that some more grants 
be released by the department 
for the proper maintenance/ 
repair of this Bhawan and to 
restart the toy train for the 
enjoyment of children 

35 21 22 24 (ज
ी The Committee recommend that an 

amount of Rs 350/ at least should be 
provided to each child instead of Rs 
250/ being given presently for meet 
ing their day to day expenses
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() The Committee observed that 
Mahila Ashram had been providing 
vacational training to so many girls 
and women residing outside the 
Mahila Ashram for the last so many 
years but this scheme has been 
dropped by the State Government 

(1) The Committee disued that a 
detailed note in this regard be sent to 
enable the Committee to make 115 
further recommendation पा this case 

() The Committee observed that 
the Application form circulated by 
the Department 1s complicated one 
which 15 very difficult to be filled 
iIn  The Committee therefare re 
commend that the said form be 
simplified by the Department 

The Committee reiterate 15. earlier 
recommandation to this effect that 
the department should distribute its 
literature etc in public to creat a 
good sanse against the evils of 
dowry 

(1) The committee recommends that 
efforts 08 made to increase the capa 
city of the Panjirt Plant Gurgaon 
by putting double shift 1n the plant 
so that Panjir be supplied to more 
blocks of ICDC 

(1) The Committee recommend that 
the post of Manager of this Plant 
which 15 lying vacant at present may 
be filed up with a suitable qualified 
Persen immediately 

(11) The Committee 15 also of the 
view that to check the production 
losses of this plant था expert com 
mittee be constituted by the depart 
ment consisting of experts from 
Industries Department
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(v) The Commuttee also recommend 
that effort be made to start the 
production in Gharaunda Plant which 
has since long been transferred by 
the education department to cater 
to the needs of rematning blocks of 
10 05 

(v) The Commuttee recommend that 
the department should formulate a 
policy to supply the ready 10 eat food 
to ICDS Centres on experimental 
basis 85 is being done 11 other States 
In future and submit 8 report to this 
effect before the Committee for its 
consideration 

The Committee be informed about the latest position 

The committee be informed about 
the latest position 

(f) The Committes after hearing the Departmental Representatives Suggest that व proper survey be conducted thoughout the State so that eligible beneficiary may not be deprived of this facility Further 8 Block Level Committes be constitut ed to 1dentify the beneficiaries and particular date be fixed through out the State twice 1 a month to identity the beneftciaries at block level so that no nconvenience 15 caused to the old persons on this 
account 

(1) The Commuttes also destre that sincere efforts be made by the Depart ment to clear the arrears and dis bursement of the pension to all the beneficiaries upto 31 101990 in the State without any further delay 
() The Committee 250 recom 

mend that the desirability of 
reducing the ags himit of 65 
years may be considered so that a large number of old
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people who are otherwise 611 
gble could get benefit from 
this scheme 

The Committee also recom 
mend that those ehgible bene 
ticiaries who were left earlier 
and were subsequently included 
In the hst of beneficiaries may 
be given arrears of pension 
and a complete audit of this 
scheme be conducted by an 
Audit party of the Accountant 
General Haryana to avold 
misappropriation of funds 

The Committee desired that a 
survey In this connection may 
be conducted throughout the 
State to check that pension 
may not be released to un 
deserved persons and also to 
586 that eligible persons may 
not 08 deprived off this facility 
extended by the Govsrnment 

The Committee further desired 
that the Committee consisting 
of BDPOs Tehsildars and 
other senior Officers be constt 
tuted ot District level which 100६ 
after this work thoroughly 

During the course of oral exami 
natton the Committee was 
informed that the building of 
the Home for Aged & Infirms 
has been occupied by the 
Deputy Commissioner Rewari 
for the use of office The 
Committee tock a very setious 
view of this and observed that 
the aged and infirm persons had 
not been given home for whom 
this buliding was constructed 
The Committee therefore desi 
red that the Deputy Commstioner 
Rewarr may be requested to 
vacate this building 1mmedia 
tely and the Committee be 
informed पा this regard
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FORESTS DEPARTMENT 

The Committee be apprised with the 
latest position 

- 

After going through the replies and 
hearing the departmental represen 
tatives the Committee observed that 
all the 17 pending cases regarding 
complaints/ embezziement have not 
been finalised 50 far The Committes 
therefore desired that the depart 
ment may expedite व these pending 
cases 

The Committee be apprised with the 
latest position 

The desired information 99 supplied 
to the Committee at the earliest 

The steps taken by the Dgpartment 
to publicise 15 activities be intimated 
to the Committee 

(1) The Commtttee fully agreed with 
the views of the department and 
recommend that atleast one 
post of District Attorney for 
Headquarter and three posts of 
Assistant District Attorney for 
each T/Circle be created at the 
earliest 

(1) The Committee recommend that 
vigorous 51605 be taken by the 
department to dispose of the 
pending departmental cases/ 
inquiries and persue the other 
cases pending in courts 

(1} The Committee also recommend 
that special courts be set up by 
the Forest and Environment 
Departments for the speedy 
disposal of pending cases of the 
Department
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(1) The Committse_desired that व 
detalled report shdwing the 
number ot cases regarding en 
croachment of forest land regis 
tered by the department so far 
together with those cases 
which have not been considarad 
fit to be registered 99 senttg 
the Committee 

(n) The Committee also recommend 
that the department may follow 
up action on such cases which 
are pending पा Courts 

(tn) The details of the land belonging 
to Forests Department 08 enc 
losed districtwise and the cases 
pending In courts be intimated 
to the Committee 

The Commuittee further desired 
that the steps taken in this regard 
may be inttimated 

The latest nformation be sant to 
rhe Committee 

The Committee recommend tnat the 
latest position with regatd to Evalu 
ation Report bs Intimated to the 
Committee 

The Committee reiterate ॥5 earlier 
recommendation that suitable steps 
be taken by the Department to 
ensure thatin future the Annual 
Administrative Report of the depart 
ment snould be published after the 
close of the financial year to which 
it relates 

(1) The Committee therefore 
recommend that special efforts 
be made by the Department to 
cover more and more areas of 
communtty and Panchayat land 
under the scheme by raising 

plantation so that sufficient 
number of fuel wood and fodder
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be mede available 10 the land 
less rural persons of the State 
The Committee alsorecommend 
that sufficient number of nur 
series should be set up by the 
department for  supplying 
seedling for the purpose of 
railsing  suitable varleties of 
trees on panchayat lands 
and private lands 

The Committeeis also of the 
view that wide publicity be 
made aboutthis scheme 50 that 
more area of Panchayat lands 
and of other institutional lands 
be taken for afforestation under 
this components 

The Committee on the requests 
of viilage Panchayat direct the 
Department (1) to hand over 
this area 10 the Panchayat and 
theprocess to replantation be 
started (2) a perfmanent nursery 
be raised In the 5810 village 
and (3) a permanent guard 15 
be posted in the village to 
protect the crop from llicit 
felling and grazing etc 

The Commuttee therefore 
recommend that to make such 
plantation successful more 11 
gation facilltities by 1nstalling 
deep boring tubewells be made 
॥ this area  There Is need to 
inveolve the rural community n 
this programme bp constituling 
village level Commuttess Publi 
cits of forestry activitias 08 
made from time to time In these 
areas to apprnise the villagers 
about the forests activities and 
make them aware of environ- 
ment 

The progress made 1n this regard be 
intimated 10 the Commuttee
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The Committee after hearing the 
Department suggested that publicity 
through newspapers and Panchayats 
be made by the Department for 
awakening the general public about 
the natural growth and to enabls 
the people to cut the surplus trees/ 
bushaes etc for domestic use 

(1) 

(1) 

(1) 

{v} 

During the course of oral evt 
dence the Committee pointed 
out many irregularities पा tmp 
lrmenting this  scheme In 
certain cases the entire profit 
15 earned by the forest officials 
instead of giving to the poor 
villagers The Commuttee further 
observed that in most of the 
blocks this scheme 1s not pto 
perly implemented as tee people 
are ignorant about this scheme 
due to lack of publicity 

The Committee therefore 18 
commend thata proper and wide 
publictty of this scheme be made 
by the Department so that more 
and more farmers may opt this 
scheme  The Committee further 
recommend that regular chaecking 
by the Forest Officers/officials be 
made 80 that actual beneficiaries 
may be benefitted from this 
scheme 

The Committee also recom 
meand that efferts be made by 
Department to procure more 
tunds from 1198 Government of 
India for raising of more nurser 
105 for the next near planata 
tton under this scheme 

The Committee further recom 
mend that Department should 
stress more towards the diversi 
fication of species 50 that more 
trees of economic value be 
planted instead of Eucalyptus 
and Populars etc ॥ future
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(v) Tne Commttee also recommend 
that more research should be 
made In assessing the medicinal 
value of various plants and 
their cultivation should be पा 
creased In the coming years 

The Committee after hearing the 
departmental representatives recom 
mend that either surficient staff and 
suitable funds be allotted to this 
Department or to merge thus Depart 
ment again with Forests Department 
for 1ts effectively functioning n 
futurer The Committee also recom 
mend that a proper publicity about 
the activities of this Department be 
made for the information of the 
general public and farmers of the 
State 
The Committee after inspecting these 
dams observed that the department 
should construct more such type of 
dams In the next financial year so 
that more area be covered for Irriga- 
tion by this Scheme 

The Committee 15 of the view that 
such type of furmiture workshop and 
solar reasoning plants be set up In 
each Farest Division of the State so 
that furniture etc can be made from 
Eucalyptus Shisham Kikar etc on 
large scale The Committee strongly 
recommend to the Government that 
instructions may 98 1ssued to ali the 
Heads of Departments for placing the 
orders for the supply of furniture पा 
Government offices to the Forests 
Department in future 

24265~HVS -HGP Chd
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